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a State.to-State basis there could be
no question of some individuals com-
ing in and receiving any amount.

The transfer of this money to a
numbered account in Switzerland was,
it is said, for the benefit of four indi-
viduals including Hinduja Bros. and
an Indian Politician of that time,

It is also said that in all deals bet-
ween the STC and Iran in sugar,
cement, etc. these people were in-
volved. Similarly, they and their new
partners are said to have been in-
volved in big projects like the Kudre-
mukh, and the construction of the
new rail lines which are being dis-
caused between India and Iran,

It may also be recalled that it was
reported that a telex message was sent
by the Ministry of Foreign Trade dur-
ing the previous regime to the Indian
Embassy in Iran directing them to stop
negotiations with other parties for the
sale of cement and sugar and thence-
forward to channelis such activities
through the Hinduja Bros. The said
Telex message must be laid on the
Tabhle of the House and the Govern-
ment should also give the names of
all the dealg in which this party was
involved directly or indirectly, as com-
‘mission agents or as principals (buy-
ers and sellers) with any Government
<ompany.

And most important of all, the Gov-
ernment shoulq inform the House
about the nature of the transfer of
10-11 million dollers to the Swiss
Bank, about the party to which it was
lransferred and their findings in res-
'Pect of the manner in which the Mini-
’:tr)ft of External Affairs was involved
in it

1 wish the Minister of External
Affairs were present, He told me that
he had some other engagement but
Probably the Minister of Parliament-

ary Affairs will threw some light
on it ' - -

-y
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABGUR
(SHRI RAVINDRA VARMA): At the
moment the hory Minister of Extema!
Affairs has some meeting with ﬂw
Soviet Delegation. What the hon.
Member Shri Shaymanangdan sthn
has said will certainly be brought te
his attention.

ava

14,48 hrs.

MOTION OF THANKS ON THR
PRESIDENTS ADDRESS—Contd. ..

MR. DEPUTY-SPEAKER: The
House will now continue its debate
on the motion of thanks. Dr. B. N.
Singh will resume his gpeech.
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MR. DEPUTY-SPEAKER: Matters
which had been permitted, I had al-
lowed.

DR. B. N. SINGH: (Hazaribagh):
Yesterday while I was supporting the
motion of thanks, I welcomed the
Government’s action in giving the-
country in record time freedom from
abject slavery and terrible humiliation
and Draculian terror that people had
suffered during the nightmarish days
of the Emergency and at the same
time I pointed out that I could not
understand or appreciate the sudden
change in the thinking of the govern-
ment which is now prepared to con-
ceda, quallﬂed respectability to. - . the
acty of the previpus gowt, which.im
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unequivocal terms it had stated as
unmitigated evil. It+is a somarsauit
in the thinking of the government
and this difference between precept
and practice has put the people in a
dilemma. If it is considered necessary
that preventive detention laws
should be there in the country and
that ordinary laws cannot cope with
the situation, the government should
take the people into confidence and
give cogent reasons for it before in-
troducing any such legislation in the
House. L

Now I start from where I stopped
yesterday. [ would like to bring to
the notice of the Government is a
very important thing and that js re-
garding the economic emancipation of
the suffering millions in rural Ind:a.

Politica!l freedom and Democracy
would become meaningless unless the
Government can provide them with
economic succour, jobs to the jobless
and food to the hungry. The *‘Garibi
Hatao” glogan which yielded rich di-
vidents to Indiraji quring 1971-72 Elec"
tion was the greatest fraud, in my opi-
nion, played on the illiterate, inno-
cent poor of the country, before whom
Indiraji was painted by her syco-
phants as the greatest Messiah of the
downtrodden. 1t is 4 shame that even
our Gods and Goddesses were insult-
ed when her courtiers equated her
with Goddess Durga. What was the
result? The percentage of persons
HRving below the poverty line increas-
ed from 40 to 68 per cent during her
80 called progressive wocialistic re.
gime. It is these crores and crores of
persons who need the immediate at-
tention of the Government. For them
Uberty without food will be a curel
Joke. It is a downright insult. We
have promised tn wipe out poverty
and destitution in the next ten years.
It is good that our Prime Minister and
other Cabinet Ministers have been re-
pesting this promise of eradicating
poverty and unemployment in  the
mext ten years. But how it Is going
40 be achieved has not vet been clear.
Iy spelt owt. Only Broed outline
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speeches are being made by the Mini-
sters. It is a gigantic problem. One
year out of the ten precious years
given to us hag passed and we are
still in the planning stage. And the
people do not know how this laudabile
objective is to be achiev In my
opinion, Sir, the Government should
fix performance targets for itself and
take the people into confidence and
tell them: how they wish to tackle
this great problem yearwise. At the
end of each year a review should be
made of the achievements and fuilures
and the shortcomings should be re-
moved in the coming year alongwith
the ta'get fixed for that year. This
is the only way we can convince the
people of our honesty of purpose and
remove the suspicion and frustration
which has taken deep roots on account
of being continuously fed on false
promises during the last decade,

I come from a region where more
than 82 per cent of the people live
below the poverty line. This i3 the
plateau region in the southern-most
part of Bihar known as Chotanagpur
and Santhal Parganas, which is. by
and large, inhabited by Adivasis. Ha-
rijans and backward ciasses. Perhaps
this is the poorest region of India
though paradoxically the richest.

Chotanagpur is endowed with all
the bountics of nature. 41 per cent
of the mineral wealth of the country
comes from this region. 87 per cent
of the total reserves of rich coking
coal and 25 per cent of the iron ore
deposits are found in thig area. Apart
from. this, this region abounds in other
minerals and has an abundance of
forest wealth. Is it not an irony of
fate that the people of such a rich
area continue to hovel in poverty?
When our President visited Bokaro
the other day, he said, in a periphery
of 25 mileg from this big industrial
town, the area must be developed so
that the people’s economic conditions
are improved ang they are given emp-
loyment. Precious lttle has been
achieved in the last 3¢ years. The
reancp for this anomaly is not far to
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seek. It is fully explained in the
Thakkar Tribal Subcommittee’s final
report to the government dated as far
back as 25th September 1947. The
enigma hags been fully exposed. 1
quote:

“The striking feature of this area
is the feeling common among educa-
ted tribals and shared by non-tri-
bals in considerable measure that
Chotanagpur hag little share in the
administration commensurate with
its area and is being aeglected by
the government, which is made up
of elements interested mostly in the
rest of Bihar....The extreme exp-
ression of discontent prevalent in
Chotanagpur in the separatist move-
ment which demands the formation
of a new province of Jharkand....
Unmistakably also the movement is
gaining sympathy among the non-
aboriginals. ...The separatist move-
ment seems to be gaining strength
as a sywplom oi discsient which
is simmering, among all sections of
the Chotanagpur population.”

What was said more than 30 years ago
is more fully relevant today. What
was simmering then has developed in-
to a burning and raging problem to-
day. The feeling of agony. discontent
and even anger at the continying pro-
cess of invidious discrimination has
forced the people to forcefully press
for their inherent and inalienable
right of self-determination. Today
there is near unanimity among all the
elected legislators coming from this
region including the Members of Par-
liament and Ministers from this area
in forcefully voicing the demand of
the people for a separate State of
Chotanagpur and Santhal Parganas, in
whi¢h alone lies their salvation. To
pacify the upsurge of the people the
Bihar Government, & few years ago,
eftablished the Chotanagpur and San-
thal Parganas Autonomous Develop-
ment Authority. The people soon re-
alised that it was only an eye-wash at
best a publicity rattle, in name only
autonomous authority but in essence a
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consultative committee, whose sug-
gestions were more- spurned at.than
accepted. Therefore, they rejected
this autonomoug authority. Things
today continue to be the same and the
strings of this autonomous authority
are controlled and’pulled from Patnag
When Haryana, Punjab, Himachal
Pradesh, Kerala, Nagalard, ‘Tripura,
Meghalaya and Sikkim can become
viable States of the Union of India,
Chotanagpur and Santhal Pargunas
cannot lag behind in viability. Given
statehood, it promises successfully to
compete with the leading Stales of
the Union of India. The Founder of
the Janata Party. Lok Nayak Jaya-
prakash Narayan and the great politi.
cal maharishi, Dada Kripalani, have
given their blessings. They want
smaller States for better development
and closer contact of the people with
their ministers and also so that the
indigenous genius may be pusheq for-
ward, which has been suppressed all
these days.

MR. DEPUTY-SPEAKER: Hig time
is up.

DR. B. N. SINGH: You are ring-
ing the bell like Lady Macbeth, I feel
nervous!

15 hrs

MR. DEPUTY-SPEAKER: Last
time also you have taken some time.

DR. B. N. SINGH: My hon. col-
league, Shri Dhanik Lal Mandal, im
his recent tour of Chotanagpur felt
the pulse of the people and in essence
has accepted the demand for a sepa-
rate State of Chotanagpur and Santhal
Parganas. He said at g public meet-
ing at Chandwa on the 15th January,
1978 as follows:

“I am not opposed to the idea of
creation of a separate State for
Chotanagpur and Santhal Parganas,
though the idea could not be given
shape at present due to various na-
tional problems being faced by the
Central Government.” ¢
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Our leaders are Ficard ofteny repeat-
hc the words “Emotional Intégration
of India.” This emotional integration
cannot be achieved by merely chant-
“ing it as a political slogan or shibbo-
leth. It requires for its basic fulfii-
ment a realistic approach to things
snd a rational aynthesis of the senti-
ments, aspirationg and interests, eco-
pomic and political,” consistent with
the integrity of India,

~ The Janata Party m its Charter to
the people says, and I quote from the
manifesto:

“A high degree of centralisation
of power is inconsistent with demo-
eracy. The Party, therefore, believ-
es in a polity that ensures decen-
tralisation of economic and political
power. This is essential for maxi-
misation of individual initiative and
popular participation in develop-
ment and administration.”

Government of and by the people
can have no meaning if a population
T nearly one-and-a-half crores of per-
song spread over an area of 70,638
square kilometres, having the where-
withal are denied their right of self-
determination

*" The recent result of the elections
are a pointer that no Government, no
‘party, smug in the feelings of popula-
rity can suppress the feelings of the
people. If it does so, it doeg at its
"peril. Therefore I shall be fajling in
"my duty if 1 do not make a fervent
‘appeal to the Government to take ap-
propriate steps under Article 3 of our
"Constitution in deference to the wish-
es and sentiments of such a
large segment of people. Thank you.

:r- BHRI DAJIBA DESAI (Kolhapur):
“Mr, Deputy-SBpeaker, Sir. I rise to
-smake my observations before the
rn¥louse. ‘The President’s speech eah be
divided into"” tirew parts. 'The first 8
paragraphs deal with the restoration

'of freedom. Next, paragraph 10 deals
with Commissions and Committees.
Paragraphy 20 and 21 dea] with Fami-
ly Welfare and Prohibition and para-
graphs 22 to 27 dea] with foreign
affairs. When go through the
Address, I find that the Gevernment
has taken ngo decision on any item of
‘Government  activity, Therefore, I
can quote from the speech that they
have appointed a Commission, that
i3, the National Police Commission, to
deal with law and order or police
administration. Then the QGovern-
ment has appointed the Minorities
Commission, the Scheduled Castes
and Scheduled Tribes Commission
and Backward Classes Commission.
Para 13 says that the planning so far
done was not correct and so a new
plan is being thought of. In para 16
it is said that a committee has been
constituted to study comprehensively
the entire system of controls and
make recommendations to reduce and
streamline them. Para 17 talks of
industrial unrest and says that a
study group has been appointed to
examine this difficult subject. In para
18 it iy stated:

"My Government attaches great
importance to the need of aver-
hauling the educatjonal system with
a view to meeting the challenge of
development as well as providing
opportunities of public service to
the students. The problem of illi-
teracy on such a large scale as pre-
vailg also requires to be given pri-
ority attention. We have thus to
think of educationa] policies in
terms of not only academic, bu!
also adult education. In fact, if the
country is to make accelerated pro-
gress towards the goal we have set
before it, the spread of literacy on
massg scale is indispensable. Vari-
oug avenues of consultation with
educational authoritieg have been
explored by the Ministry of Educa-
‘tion and as a result guidelines ip
Tespect of different flelds of educs-
‘tion, remely, university education
secondary education and primary
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and adult education have been pre-
pared and enhanced provision is
Gwing :made in the Central and
State plans.”
t
n 'hlh- only about Committees and
Commissions. - Actually, the Presi-
dent's Address i supposed to give or
undicate the policy and activities of
the Government. According to this
JAddress, the Government have, only
uppointed Committees and done no-
dhing else, especially in the field of
education. Now the Government is
thinking of consulting the educational
eauthorities. May I say that education
48 a subject which deals with a vast
population, not only students but also
parents, teachers, public and private
institutions? They are all concern-
ed with education, but Government
‘hag not taken any steps to consult
those people.

During the 1977 elections the
Janata Party gave an assurance to the
people, especially to the cultivators,
ithat they will give a remunerative
price for the agricultural products.
Now after 12 months of thinking, con-
.sultation and other things, they have
not come forward with any proposal
for giving a remunerative price to the
agricultural community, They are
telling the people always that agri-
culture would be given the top place.
They seem to think that by merely
:providing the inputs the agricultural
production will increase, It is not so.
Agricultura) production is directly
related to the prices fixed for the
agricultural produce, and yet Govern-
ment have nothing to say in regard
to that.

During the last four or flve years
the prices of agricultural commodi-
ties have been continuously going
down. At the same time, the price
.0f inputs like manure and seeds has
80ne up, There is also great dis-
Jparity between agricultural prices and
industrial prices, In fact, the gap is
‘widening day by day and year by
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year. Unless the Govemment devue
an agricultural price policy and give
‘top priority to that, the problem of
agricultural production cannot be
solved,

Then I come to the question of
borders between Maharashtra lnd
Karnataka. Perhaps Members my
know, though some Members are
new here, that the dispute between
Maharashtra and Karnataka started
as a result of the reorganisation of
States in 1956. As a result of reor-
ganisation, the two States of Kar-
nataka and Maharashtra were form-
ed on the basis of language, but the
Marathi population in the three dis-
tricts of Belgaum, Karwar and Bidar
constituting nearly ten lakhs of peo-
ple have been forced to stay in Kar-
nataka. There have been agitations
etc, and all democratic processes have
been gone though, but still the Central
Government has not taken any deci-
sion. The previous Government had
assured Parliament that before the
1977 elections the problem would be
solved, but that Government alsg did
nothing, they did not solve the pro-
blem. Now it is for the Janata
Government to solve it.

The problem is quite typical. The
Central Government’'s position up till
now has been that the two States
should come together and have a com-
promise. But this is not a question
of a territorial dispute. It js a hum-
anitarian question concerning ten
lakhs of people having their demo-
cratic wish fulfilled. They are
Marathi people living in an area con-
tiguous to Maharashtra. Therefore,
they should be included in Mahara-
shtra. Actually, the remarks made by
the Prime Minister in the election
tour have created many misunder-
standings in the mindg of the people,
and we find that in the Assembly elec-
tions the Maharashtra Ekilaran
Samitj has won all the five seats that
it contested. So, I request the Janata
Government and the Prime Minister
to take the initiative at least now.
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Under the Constitution it is the res-
ponsibility of the Centre, it ig not the
responsibility of the States, and the
Centre must evolve g formula, the
formula that was applied in the Pun-
jab-Haryana and Andhra-Madras
cases, taking the village ag the unit.
That ig the only formula which has
been uccepted by four States in the
country. So, ] will urge upon the
Government to work on a decision on
the basis of that formula and take a
democratic decision,

SHRI K. B, CHETRI (Darjeel}
ing): As a matter of fact there ii
nothing of a rosy picture in the
President’s Address, there is not
much worth noting and worth prais-
ing. The President puts it on record
that in these eleven months’ tenure
of the multi-coloured party, the com-
missions constituted to enquire into
the exacesses of the emergency are
engaged in a great task. I do not
actually know what this great task is.
It may be productive, unproductive
or counter-productive, But the Presi-
dent has nowhere mentioned the fast
deterioration of the law and order
situation in the country and the mass
killings of Harijans, industrial wor-
kers, plantation workers and innocent
men and women, and the rise of crime
and what not.

Even the hill areas, where the
people are peace-loving, have not
been spared. Recently in the district
of Darjeeling eight tea garden wor-
kers were murdered by nearly 200
workers of the tea gardens alleged to
be workers belonging to the CPI (M)
at Sambiam Tea Estate.

SHR] SOMNATH CHATTERJEE
(Jadavpur): On a point of order.
This matter is being looked into. This
is a law and order issue of the State
Government. It ijg not within the
jurisdiction of the Central Govern-
ment. Therefore, Sir, apart from
strongly disputing this allegation, it
is not a fit forum where this could be
ralsed.

MR, LEPULY-SPEAKER: There
no point of ecuer, ' g

SHRI K. B, CHHETRI: I made a
persomn and un the spot inquiry and
tound that 8 workers were brutally
butchered by lathies, khykri, lethgl
weapong by the alleged workery .gf
threw them into the running
machines, killing one of them instang-
ly and the other half-dead. So feg,
13 persons have been arrested but the
main culprits are stili absconding
The West Bengal Government hag net
acceded to the hill people's demand
to institute a judicial inquiry, We dp
not have faith in the loca] police and
CID investigations as CID has com-
pletely failed to bring to book the
culprits involved in one of the mur-
der cases of Shri K, B. Lopchan, ons
of the most popular persons of Kalim-
pong town and the Genera] Secretary
of the District Congres; Committes,
Darjeeling, Shri Jyoti Basu, the Chiet
Minister of West Bengal could in-
stitute a judicial inquiry in the case
of a student belonging to the Stu-
dent Front of the CPM, who was hurt
in the lathi charge by Police in Cal-
cutta recently, but he could not in-
stitute a judicial inquiry into such
inhuman murders of tea garden wor-
kers belonging to the Congress Party
when all the people af the hill areas
including men, women and every-
body insisted on a judicial probe.
This murder case has become one of
the blackest spots in the history of
the left front Government of West
Bengal. The hill people of Darjeel-
ing do not fee] secure under the pre-
sent left front Government. 1 would
like to urge upon the Central Govern-
ment to kindly inquire into the mat-
ter and have a central probe in this
connection so that the people there
will be very much satisfied. The
Union Home Ministry has also a great
responsibility under the Constitution
of Indile. The Constitution provides
that it is the Union Home Ministry
which ig the custodian of the general
law and order of the country. If any
State fails to maintain law and order,
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it enabley the Central Government to
take astion. .-.Aceordingly, the Centrsl
Governmeni has to think in the mat-
ter seriously and take prompt action.

It is really surprising that on the
one hand, Shri Jjyoti Basu, the Chief
Minister of ‘West Bengal ig crying for
more powers from the Central Go-
vernment, on the other hand, when
law and order is the State subject
and he is all in all in the State, he is
himself utilising his power according
to the sweet will of his party. I do not
have any objection to a nutional de-
bate on the Centre-State relations as
far as financial powers are concerned.
But I am strongly of the opinion that
the power pertaining to law and
order situation should also be dis-
cussed and, if required, curtailed by
bringing forward an amendment to
the Constitution.

1 am glad that the Minorities Com-
mission has been set up by the pre-
«ent Government. But setting up of
only a Minorities Commission will
not be of much help if the enforce-
ment of Constitutional safeguards is
ignored. A Commission which has
no legal or comstitutional sanctity
will not be of any help in protecting
and giving justice to the minorities.
The Government should recognisge
Nepali people of India as a minority
class.

The Nepali people of India have
settled al] over the country. Their
aspirations have been ignored to a
great extent. There js a constant de-
mand to include Nepali language in
the 8th Schedule of the Constitution.
But with the emergence of Sikkim as
the twenty second State, mainly with
the help and cooperation of the
Nepali people, the importance of
Nepali language is left by everyone
But when the delegation of All-India
Nepali Bhasha Samiti met the Prime
Minister recently, according to the
members of the Delegation, it is
Teally gurprising and shocking that
they were not treated well. They
were treated shabbily. As Indian

PHALGUNA 11, 1

809 (SAKA) Address (M) 274

R e S

citizens, we have every right to fight
for the cause of our language, How
can the Prime Minister say, “I will
de-recognise Nepali language from
the Sahitya Academy” when it has
already been recognised by the
Sahitya Academy? There is not s
single house from where the Nepall
people have not joined the army.
Can the Prime Minister say, “I will
ban the entry of Nepali people of
India to the Indian Army, the Navy
and the Air Force” if they insist on
the inclusion of Nepalj language im
the 8th Schedule? We are not beg-
gars. We are Indian citizens. The
Constitution has provided us safe-
guards. We have a fundamental
right to demand the inclusion of
Nenali language in the 8th Schedule
of the Constitution. It js upto the
Government to accepi or not to
accede to our demand. But the Prime
Minister cannot say, “If you demand
such and such a thing, I will with-
draw some other facilities”? 1In no
count*v, no sane Prime Minister can
talk like that. Thig is very fantastie
and a very unfortunate thing.

We can go on demanding for our
rights as Indian citizens. No Govern-
ment js permanent; no Prime Minis-
ter is permanent. The time will come
when not only Nepali, Manipuri,
Dogri, Konkoni but all languages
recognised by the Sahitya Academy
would have to be placed in the 8th
Schedule. Language has become a
very delicate issue. As such, the
8th schedule of the Constitution has
also to be a complex one. If you do
not want to recognise other lan-
guages, if you do not want to place
other languages in the 8th schedule,
why don't you scrap the 8th Sche-
dule of the Constitution? Then there
will be no headache at all.

1 would like to speak a little bit
about Sikkim which is a new-bora
State. It is just a child but it is &
completely spoiled child now. It is &
fact that during the regime of the
Chogyal, the former ruler, there was
no democracy there and the Nepall
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Ppeople who were in g majority had
’o h_ce a great deal of trouble in
exercising their franchise because the
Chogyal had introduced the parity
&ystem of voting, that is, 50 per cent
for Nepali people and 50 per cent for
the rest whereas we are more than
70 per cent of the population there.
In support of this, I would iike to
mention a few figures, According to
the Gazetter of Sikkim 1884, p. 27, out
of the total population of 30,458, the
Nepali speaking people constitute
more than 19,000. That means, 84
years ago, the Nepali population in
Sikkim was more than 60 per cent.
Again, according to the Darjeeling
Gazetter of 1947, the Nepali popula-
tion in Sikkim is 77 per cent of the
total population. Mr. V., H. Goelho,
a former political officer in Sikkim
states that “of the present tota] popu-
lation of 180,000, the Nepali people
are 72 per cent” All this amply
proves the long historical background
of the Nepali people which js very
much misunderstood by the Indian
Government.

In Sikkim, there are Biharis, Pun-
jabis and others, also but nobody is
allowed to contest the election,

SHRI SOMNATH CHATTERJEE:
The Government of WeslL Bengal has
.passed a resolution that Nepalese
should be included in the Eight Sche-
dule of the Constitution. I have
given a Bill for amending the Eighth
&chedule of the Constitution to include
Nepalese in the Eighth Schedule.

SHRI K. B. CHHETRI: The Govern-
ment of West Bengal has adopted a
resolution that Nepalese should be
included in the Eighth Schedule of the
Constitution. In the Constitution of
India, nowhere it is mentioned that
.50 per cent or 80 per cent of the seats
should be for a certain communily.
@0, it is very fantastic. This panty
system must be scrapped.

The other thing is that there is ram-
pant vorr \ption in Sikkim: lot of alle-

gations are there againet the -Govern-
ment of Sikkim, 50 many representa-

‘tions. have come to the Home Minigter

and the Prime Minister. There is no
commisgion constituted against them.
8o, a commission ghould be constiluted
against the = Government of Sikkim,
against the Kazi himself. * You have to
satisfy the people. Otherwise, if you
do not scrap this parity system, it
you do not stop this rampant corrup-
tion in Sikkim, then I say you will be
directly or indirectly creating a secomd
Mizoram in the East. So, I would
request the Home Minister to pe very
cautious about Sikkim which is a
spoiled child of India. I have nnthing
to say much about it. I am very
thankful to you for giving me this op-
portunity to say a few words about
Sikkim,

I am sure, this Janata Government
which has not brought any electoral
reforms till today, has not brought any
Anti-Defection Bill, will come forward
with more progressive bills. ‘There is
already a warning bell for them and
they will realise all these mistakes
that they are committing.

! AH WEEE e ()
warr fedt afvrr AmE, awen 7
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FEEAFT P THAEA T AFHATH
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I # A7 F ¢ & feamAaerdy ¥ 57
qaRd A F qoF F agai qeared
# vz ATy oW HTAT Ay F Wi qH
etz # fF o a97 39 Il € T
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wrww 1T faraat & sie wgar-
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ren gz A & o foaraa g
ST wefiT A wrpdy s sl Rfeaa
T F i & 47 F FWIH I
¥ agg xyg 1 of § @few qe @
qFLW 0T HAE T § 70 W fr=-
faargz 7 & f& wore ® wOE
ZEA W frarea & siad ggaa &
O LFAQC F TH 370 FT TGS I
o foqr ar 9r 1 IEET FFTC FAT
far 7 & 1 W 3% WX 9T X
wiidy ggwa & ag aww frar fE
1975 ¥ iy gfeeer wid W wia
a1g & afFaT wFE gur AV ag AT
gew wt v f5 g8 oM, I8
s a7 F9r fwr omr g faee
@ 370 #1 affa W EEE
qg=ran § | A ag sfeaany FIHT RN
a1 faar w5 & #1% FE7
THT 377 ¥ fa=r a0 g1 Ay
gwa gaar gwa Fo §  famey
I, HWHIT & qBI AT wETEw A
qFgA @M HR IF 9T ;A FA
I fegz ¥ a2 T qTed A ATy faeme
fr ¥ex |2z fom sorae A1 ¥@
i w1 faary s &) agw Wi
awgry & dfeq g=r fFar oo i< ga
I & ATfaw oF W 91 A
w1 gFar & | e gw afFar ait a2
¥ g Forgeria 7 w99 @@ § 9@
i oY agH WX aRET FT & A
§, wig s a7 oAdeT Ag g
afew g foedmw &1 "o &,
WA F g7 fgeq e § 99wk
' T A maaT fgear war fear &
TR oTqwT Feamad wees W FEAIC]
N U fggeama FAAIC N | WK
firlt feameer & q¥ 30 @191 ¥ 7ama AR
& ¥ ufeae w7 f&r oy §
N @ T fggem ) FER
frar war § 1 gt ok ¥ dET T
€ wraw § ag s ek fe wovw
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ot famwat & wfemae ¥ g
W aygl A weaw fegr oy afs
famat g1 wore & i oF aw
T G arerd fower sam gy
fagrar gurdt snfgw @ Wi e
FAHE €W 9T qawiR w@qr & fw
fegem & gy aaw feameay Wi
awd & frog &) g A alw
& amr AT wEt v g1 omrdA &
ATAYH Y T

1532 hrs,

[SHRI DHIRENDRANATH BASU in the -
Chair]

AT W ¥ gEy 99 feTwa
fergeara &) YT 1€ A g wwat 20
AN T N T 771§ N 7w
g T gar &, afew T A dfww
FE §, ST N EET Y AE W
feg o @ g 2 1 A DA AT Og
WEE FOET Wi wEgE A &,
afgwar 30 &= IFIT gwAT FT, WX
T A F HRT A ATAA T I
ATAR WY IZIRIA aThd & a9 (A
®AT AET 1 e s afawar
oFwa ¥ 3| foar 1« s ws ag weAr
st fiz @Y 5w g oW
TR I Y W fawr ¥ WX
aa fear gt &1 Advar §e wrafaw
T N W g Aw
I UT W AT TRE T qET €A
fear arar @1 O gEd g
T g Fg wor &Y, Ffwa g mfeame
4 A | Ffew oF T oW gw oW
@\ A ag #%9 @, 9g wi% fagw-
ofwa w5t a9 7 §, v & 55 706w
i< fomed & sfermm & g
w1 waEe A goaa e o A s
gwER wEW 3 grm W) kR
o B qOE W e L AW
aanr . M GET ) FHAT & ;i sawr
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[ wegw T )

ar{T ag TArwT gar § fr gaw quAw
1 7 € s A T R,
afF gwd amft ¥ 1 30 §w
¥ mg fromm Wik @gd @ W
e f5y &, 30 a9 & w9 geETA
R W 5 g9 g9 & W=
-gaEr FE oAaifaw Am w1 g9
~Tq 98 30 AT FT FHAARN AT AN
I qFAT § 1 gafrs 7 qAar qEf
WX FA7 T F @TAHT § qeated §
f& oo 7o w1 oF foara) g3 T A
& AT OF FIAY TTAT THR F Aq79
e § a9 fd fRamar st faer
@A FT gF g WX T4 4 qidg W
fa=r & 1 o fawamd zz o,
THAR G T, AT g1 T & 7T
e fFar &Y 79T @i oA @),
g HAAqQa HIEFW A I AT
wpar g1 fagr @l 8 &
agd W@ ¥igd A ¥H WA F
Y "9t mrEats frEmd g
qq wwarw & 5 99 wfaw & v
Aga & BT ATAIT &1 TAT GHAT
w1 o AR qifafedm arg w
Q@ A A 1 wa dgE IT ZAL
¥ ¥ 2 fogiv 50 am w1y faey
¥ 7o # fazwa ¥ qow ) ag ag
wew § fomx swil o feg waemm-
few gage 1 der e faar W
aw @ fggeam ok aofssaw &
vt & g A ¢EE A )
HILAT q1 |

o 1€ Wy FEwEEl & ag,
wY wwER W g@faw w3 ¥ faq,
woplt B gfew &5 & A3 s
& QAT a1 ST & AT ¥ 45 BY
e ag it @, owoer &, ol
foran) mow wifew 52 79 §, T ardw
- Fgwt weT gaw faardan |

7g A quzaT qenfar '§, gt
BT % a9 43 gy & ag AR g
gERT %1 qgwr &, fr Aroare Y @9
foarsT g w¢

VR WA OF €7 ¥ i fafrer
& TN g T oF R ¥ 9% dfae
§ T¥w fag araw Y @F = F A%
fafreez &, afaaars @1 i fafrex
At waF QF 4y fged w1 e fafaees
% WY TN Wk T FreEEnIg
F1 TH F q067 & 99 TC &AW T
®T §Fq, W MR w19y 3qr fFar @
IHF WY @AqATF A 0A9 T4HS g,
I e freaery 37 & 9T g,
¥ g9 H I7 599 qg §FA & UK
A AErwfad  F @1 EF qg A
ST Y FIAH FT

fergrar agr qafar 8, eTawl 9«
g ag wga & fs ofsmm & g9
FIOAIC F a1 F a1 41 A gH 8T 9,
1 & & agan g f5 wifaatfic @1 @&
TE &RtaT FTeEC WTd Wi 3@
Ffrgfraa@am A=) [
FTeqe #7 o fagrd fgear arfeeamm
FY rrfaa @ e 2/ 3 Fgeqm gare srfqa
¥ 368 agi ¢, A AT AT w9 TE
# 7z wgn g g & oo qudw
ad, Ot ofegriie qds a1 WK
g miet & 3@ 5 g e
WRT 9 ATET 9T @A §, wHEIT S9N
qifsem & § W T fegam
¥ &, g g aifeery F § Wi 3@
fegmgearr & §, ST W g §

@ % ag w3y & f& e
P % §Tq aradE s O O g
g

|

qer ad, a7 wHEifad fe fraer 39
G SrAar § )

42
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g T s ¥ fE ST oW
WS AEY, Fidizgwe gH ag HEAT
T & | SIS WTEY, 1954 A1 @
wifid, wad g @ fr fogmd -
FTWHIT & ATH ® TS FAT; 7 IG5
fedt feedr ®) feet & ggd AT amoF
ERSTSUTT T a1y EY ] 0 g &Y I
T4 F 9T § AaF  FTHI F TW)
1 w9 gifee €1 1 FWA Y miw
FAH S AT R A FTen A &
@Y AT TR a1 § | 99 §W I8 I
frofram & goa@g, AT
g Hawa 781 a1 @iy f gw fggm
¥ fgmre & 1 57 7w g7 ) gfeeme
f—ulx ug @&t 3—FF sv wnfre &
w1 gara fegear 8, @@t & w@gaAT AT
% & frew gl % mom wriol ¥ &
foer amd 1 &fFT w9 F 19 & TR
2! @ ¥ fowmw gowe g o9 gH
TEET A § QFAT § 1 UF g g w
fear srat & 1 weTT AR AT AR,
N @ qfFEET = oTAT &
wiT fgg am@ #7, a1 37 FFHAY FG
AT & | GW TW WEF F WA A AW
g W g @ 7 w1, A1 9R AN
v ?

e a® wwew ¥ 39 wgfraa
X, I gaTaTe 9, o7 w1 g8t W
&t war 1 o g a7 wEY & e v
®T EeT gAT 7T A, gHA g0 §T, 9
foar o, aw gwTO woww ag T R
& rorlt gewa ® rm o g
W R 1w X AN g W wT, T F,
W fowr § W wioEeh @ e &
arq fomr oer ) @@ oo ) fF
e o ¥ &, afer W fon
fe agt vt o swY *r gw-sER
3 e gw W Qame iy wl
oo qperk alic 3X waTy w
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WHTFA §, fored srwic ok fggem
& vifimra  gwawesr g B

F0g & R gFog ¥ WX gow
=1 gu, w@ T ¥ o Ak
T & BT w T EwE gen |
afer ag adfeer Wmww =1 osw
or | taH wEer few w1 R 7 gt
gmal & wam 2 oW fag AD
wfearr wafon @ fs o7 o W
gw am #2, &t farderd ¥ &%, A
T T &1 Fasa 7 427 g1 &, forad
0F W FW F g g o e
oT9 ST FATAT ATES §, I W9 §IEA
qTHT AT T & GI8T AET a0 qHS
WY S FT GAAT F, 37§ o F &
g e a1 §%7 § | 7@ fow ww sw
¥ fafea

qifrearT & ®=3 ¥ s fgem @,
g% EATL WA ¥ yarfaw s W
femm & | nw & =g fowwm v @Y
g1 gur orda & gofas @@ feea
AT g W Agt & WA A gwTh
®’z & gy § 7 & fag gurd
el # 25 €1E qF § | W
qrq FAY 98 T0T 39 art & ¥ sae
AT AR §, A1 & ag § v wve
wWigei 2 feed o d2 Zfedt;
®, iz o Q¥ g pW 7 TF wowT
fauret wog a7 & fAverd o g &
oY Arat A4TE, 3T F WHE WR I
® qrFf ¥ Ao ¥ AD ag qwtow
2 fe 3 amEm W Aedw T W,
AT H qaTex ¥ T ;0H, afew I
fraetd | gT THE I A A, W A
gy fimds scdag o
%% fir o w1 ersfew #F It

awar g

R 7y wgA F qU i wt nflt &
fr gl Rzw w1 ot sfafetfodre:
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[+ aRw wEx T

¥ Wt wxaT a1 faesy & aTe fgeem
a1 wiX % fafre feafae Qar ar, ar
i fafae< qurdz giar 9r & garsanr
g e awwn R R g g A
uw grEfes  qEifasa czarfemat
&1 fFar | S9 ® EET AT AR AN
W W JEW & | TS AR a8 FE
Efegn o aft s80, 39 ¥ =@
QEATRCHAT SR T & | ¥F #T Aqran
g 3 5w arEt gw g I
WAAT &7 BFgaT 99 F faArE § o

.Janata will remain but the Janata
Party will go.

qg W & farawig @ 1 g 3t A60
frdt & g A I FFIIR FH
TET WA | |9 F gFw 37 § I Ara
qE 9T §

9T @IFEET-HMT F qFA 0T
qrgaif@™ &« & 77 79 weard 1 F4Y
w FAr agar § f§ & sragaw g
g9 X a7 a5 o< fear fear & 1947
WS aF OF UF F99777 3-18 33 fagg
weqafae g1, gaaam Fgafaee g,
&9 98+ faare ws go § fEa g
ag g | w0 o faaw 7 A &
w7 § fgrgeam AT gA0 ], AT AT
&T Afqa 719 7 grzafedys & I/ &
faq war fear & 7 wrg &9 I 9T
wrfrgmgrmaaafi g & qaar
arEf & gAamsn & wde wear i ag
u® eargz qux fasma f& afwer da
a& § fggeara § wrgafeda & fag
wr frqragr ) ;T fema g ? ..
(vrwaw) . ... ®§ @ $w A& fFar )
ag *¢ fw ®gi Fgi FARE Y ?

MR. CHAIRMAN: The hon. Mem-

ber ‘should address the Chair.

Wt dW Asm @el (TEIy)
w1 Y AT & fad § war § Pegw
& arearefedis wtor @t fear &0

ot wagw wge oW F o & -
fomrm WY T g o 4

w1 Fn gwn ? i e ae ¥
ATEATTET & G AT FT w47 T @ 7
] § wiwr ged ¥ awe aifeae
FIAHT GFA qG a19 g aKATE AHA
RETrEAF F A F T F X
T g qHAT § AR IF THL T WEA G,
% 7T g1 a1 gue qga g, faer
M Afrai yors e g o g &
w1 fear =i B aEafee qaawm
gl ez & fea g1, $wr g, sz gvaat
ST F GAFT A & 9 qW AT Ny
AT § | 7R gW faeara w39 § 19N,
AL ZHIT 919 TG SHAT IqF § , WA
ZATI WgA 4% & &1 F7 "wrgArfdw
FT HEAT Al FAAT IT § ASF W & g
HTHT g qaFHAT 97 7

o4 g+ g1 & 2@ fae, g7 8 swar
qrel & QU 91 F %21, ITRA § FAATAT
F grg FAT A0 ! fFIA 97 A Srae
AN F1 TE | OF FAT AT § 93 FT WY
TEY SIST AT, I KT AGTIT AT WA
qY F AT AT H ST 797 | q991 H
mfegi & faamr a&@r @ ) srat
7 328 ¥ HewaRdr Fr w4, ..
(va®aT) . . . HA AFEIE § FA WY QF
Ta gET A Ag FPfF g F A
FATIM ¢ I & gfaxr et & wqA|
FT 19 9T WX ATT AT A7QT TS F
oF qga %% @ & i% Fiaw @) srE09
qr | I N g ferma &, | wAan
9t & I oR @ ¥ g fgrwa & fe g
I A g s Al &« A
HWel! frgnarEfegvdwm
SFEAT T & av i -
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1T ¥ A wfiwrr T At e

& ¥ AAAT gX A O 0 siden
0 TR g wa wre A wE e
AT § THAT g A FALY v fifwg,
| Wi et dfagy L. (swwar),
% ag sgar § ¥ oF ggrez Aq fawry
o Y TFTHE | AT F A AEA &
<X ¥ 71 fRar gawwEl #, f5aq o
sqaifawas ? agiweme & fafaes
&3 g, ¥ F qrarTg A aav 41, @
a1 afsez F1 grar @ Wi, & 3T
TIZ 1 FMIgARF L ? AL e H
W g1 FT 9T FQAT § A GIF wEY
AR w1, fagl & | Argaifeds s
THL FIAT &, IT F GIHA JT FT IHA
w0ar & f& qiat, g7 a3t Ffwa o7
gat ¥ Iz av gn §23 & A wrgA-
fefrg mzacfers <3 st &, 9 A
AfeFara 73 I § L IT F g9 2T A
FY § 1 fazrar FQ nwifen & f5 2w
A FT A7 T ATIAZ T FERAT
aF 3grzz 97 fasrer fF e 7 5
FIAEY FRAT F I GA AT K AT
R W F P OPRIA wwiEd g ?
T QF FHF A LI A AT AT
g frar war 1+ gAfEmdy az 3 5
AT FZI TIq T 92 ®far 7 asw
fafrezz ¥ Zzvdna ¥ fF 0¥ amy
g ar aFy F 1 F w4y Fegaa v
T 3 A g0 g fegena 5 oF w3l
Y gfgra I gg @ qNITFT 0
fax &, qgeanm &, forg g1, s@a-grea
&, 707 &Y, 7 a7 gard gFzE wAAT §
" gR a7 1 qifge frgw ag faq &3¢
37 #Y fazng X, 97 F W@ AT B2
#frer ¥ | ag ww W FAA FaeR-
Y ot ——mre wi@ wefd ¥ Fad
fezr fafggsa # 239 & oo @il s
9 9T AR g faredarfear & fx are

B’ré-w‘ra tptrwarra N By I 5T s
!m?zmmﬁimzvm L
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TR it S Fghg@ are
mm&tm&wmmm&
4

After all the country as a whole is
ours. Minorities are yours, Weaker
sections are yours. Border areas are
yours. Hilly States are yours,

= onfora & amg, & wrq wr
SUTAT A% AFY AT AGATE | qW IJHA
g At & wff feelt Q@ ¥ faamw-
aATAFT GAT EI. AY AR ATH F4q |

ot avre swarg faae (gufamia)
arafg wfqssrar agea, & wroqfa
7T F Alwamo g7 A gomarT wv
SEITT A AT §, IAF qNEAT H G
gar g a¥ma gwerwi ¥ A} #
aifgy Afgar wammr 23 ana
fagx drg aat 4 @1 wifas feafa
M Y Y, ITFT @Y T 3W AN
¥ @37 wfAmd FIw Israr o
gAY 9 § 85 7R wAQr wiAl ¥
@R & faz¥ dg a5t § @ ogar—
35 XA X T FT 60 TTAT qF
AT gy S add Foewr ¥ AN oW
T AR g7 AN, wAwEAr @
a37 gy ) FAATAAT F1 AT TAIT AY
g f o7 wrondy W g€ o1, 99 @Wd
fag-zr3ye ¥ fogem aga & 9
ATAN 50 FAL w7 FV gealfa o,
AfRR T T94T ATAT 1300 FOT TE
% geify &1 7z sidw 71 wigs Afa
#1 afcora 4r)

garlt wTH § W wkAerd
29 I510 % Fgw EFa-wA &
#t orz gm—faFfaa wd sraeqr &
qraTe g7 FRIQ AV ATEYY S 9,
fagsr qred & § FAG FEIL A
Tyar Y ot W Frasr oo afarn
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[sit wree wew fawE)

¥ gut, WE W EORT A IEET Iom0
@ 1, afw arategET weeT Afa I,
&« w1 srafren &) feadt wTe-
Fawar & a1 fraar = fear, oy ot
THET VAT 3, SO8 W g Wik o
TIE 9T qEW N0T, a9 AN 9ES are
¥ qawgn, &fea a7 faege owez @
e &t o, fa=rd @, @ewl, faoe,
TfE, WAF |T4i & (=7 FIHE A€
frar mr @1 &ma & IR T W
/=T 3 5 ag wewEar &9 g, |
T AT T, AW &1 AT fmd
IFA wET § FEIT W w oA
faerr F1 fa=v frar 21 gy Aifa
g W 2 f& &t w2 @R s gl
IR A i, gy s At &
T[T G A G H G2 & ¢ aegEl
¥ o grafaa gi, SO0 &9 91Q@
g1 7 IGT S W GI F FER!
e & T = foe svdmA #
fdY g1 #Y weaT ¢ 7 FI | AWre-
¥ qg ¥ wigs feafs & swavw &
@87 ¥ w31 S ¥ srow § w7
@ s & Afe et g, oF
TR FT At s@ A g A F
T @A g, A e ¥ way
. g

g Qe & WY wifa ey
) m s & modifas  faerd
% o feafar qar w7 41 6 =g, wAAT,
felt ¥ fodt xff &1 o 2w ¥
afaarasare ar Y ot arfow 7 e
I X A F ¥ fag d@fea &
WA A% ®T TET ) A,
sriaifeet st faafawr & avael
% wegen Y= fear | owiwafer vt
quEgtiz K1 I 7Y § FA7 A7
T qORTT ¥ (AW HgEA W owEw
ety st womfar Y g waw W 9

& AT ¥T A g5 WY gATH E THAT T,
ag fwar ) gomc & smgwfesr &
waa e, fa ) wda fFar Al
443 §WET ®1 ggi ¥ @ Haw fomd
fr &< afem sma Y frg & sTar
FERT STU |

afFT @ & are ¥ ¥4 oF faar
2| wrER, waEEA fegfa # oY
feest gvFm & frgy a1, g% a §
AU FgAT @ & oo ot & oW
voawe AfTeeY ¥ 428 wfaum s
%) frvea 77 & fa¥ foer § o) faar
¢ fr gw rawt g8 awg & fama 5%
I FHG AT FIQ gU, WIS & 9fT-
frafaat =1 9@ swET T A7 wX
forar a1 a1 AT @t A F famran
W & AT Qe gOT ¥ wET g A9 &
TFUAT ag Fgal W @I ¢ fF gwy gww
afqgedt # oY ¥ Fer &, IHF! QU
¥ | w9 gE ¥ AE) umar fFowRn
1w & fF swar 9@t § wod fqam
e fay § | ag @ waw H g
giTdE! aut 9w wWr & ! # wgAr g
g fr @ & ey 9 § aga W
g1 owaT ¥ g wmwT & feogw W@
fae T & SEA § vEHT AU &
wUE § GHRET T R § 1 S W
N EF A GA AT AT E | o
¥ Sar & g few gz & oo
ag gt & 5 q2ar wfaur Gqw
frrer wff gur & 1 Toefas gfe
¥ o W qUOw § ) WX gEe
%! QU ¥7 ¥ ey A frar ot ¥od
w8 afwomw afY g% 1 wiwE et
Wi gurq ag 2 a7 7 ¥, afew gw
ta%! froe w0 w1 faw wraT fge )
WM A O g ool 3, g
g wEaw wff T A omar A
wredt fs ol Wit & wormarifas et
% w7 off v § ot rorEw ¥ W
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WY A% aTegdY Al & e & amgd
¢ & flt Wt ag ¥ 427 smwT Y
wwe ¥ w@1aT 9 | igfav ey,
AT §3FIX &1 gF1T § 5 ag 2q@y
frea &@ #71 faw g ar s @
a® & frea + &7 faq 713

16 hrs.

U% ¥ §1H F17T & | T UF FIAT
ol SamEre w1 & 1 F o 20 wEA
»% sawT fawT @ ) gy WA 1
AW A T HRF FY G997 7A€ § FAq7
§ @ga |gEwT qrar § ) IAT 9AW A
&t feafa @Y, 46 fegfa wmam zferor
¥ afy ofr | g gt W gAEr fefa
YT at gaTaY ¥ ag qfwoms T 2T o
qiqr oF odr Y9 fomer 8T 9T
ST § YT & WTEET THET ATH AT
) Mm@ ARy @
FA & fau sgr 9T g UF F19T FTA
¥ 97 g TAEr & W4T qF & F
A X 91 @ § ) W e qg fran
FA YA AT S a3 @ 7 fF
fodr ot =7 ¥ Wgr  * @ AT
fem Ag &, g, T, wEAT, AU
T, feeY o waw ¥ At ag weAT
Tfge | wmamwowgy §fF Am A
afcfeafaat 4t Iaam & awal § 3
Frag et gegaeqr G371 F@T ATEAT
& frg & g8% =1 H s4F1 TG qrAvas
A GFAy & | T IE WYY Fgl &7
f& wwe Ger qfcfeafaat dar et A
TAHT qFEAT FA F fog gATe TH
Tafa w1 & ik 9 & § @ AW
F1 arguT &, 39% fqq w0y garsw ¢
¥fHT W WA WY SHFY A 9T A &
¥ vy & Y (AET FATH AT TH FAT
g 7 & grar ¢ fr cefafaedfes
Al # g wET § ) W
gfee whrow faemT & 1 aqam amn-
T § yowT A% WY § fF e & s1a-
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gl T FEART YN 1 WY @
fFraaa R amaaw sar ¢ ?
wHar #t gw far @ e fear s @
¥ I ¥ €T g AT gHE T
feat 1 waT gw & o) fray W WA
&t s qt #t & wr ar ¥ awmar
g o AT g ermr A w9

UF a9 FT A §T & | 17-18
T g% & dfacdwe § fady 7 frd
®qF @ ¥ auea § % s
fedwma sa7 & wifge 9, 1 frad
FATA & gAT AT KA gur WAy
a1 | ¥ gty fafree ar o g
T AT feismm s faar wi
FGHTT %1 Ary frar 1 fead & mfge
¥ foed 1 w1y 317 , 7201 F fead
8T 3 @ frary & aawmsar 4@
&1 = ox faue F23 & fow weowma
2 Fom § qe77 T1gar £ f+ fermm
FAX A FTA FT AN ? ZAX AN
ark § arar frar g @ 6 g sawt
WTCH | gW A aw A A § odr
fedwwa faqw | o0& 7 A7 F FOV
TIT UIET W ZT HFAT | AT 2qH AT
¥ IR FRAT g9 ¥ qu T & a1 g9 |
JATE ? FF IE TF IH GT g HC
¥ 70 ¥ f& gw odY fedvomm fawr
HqTEH W W FUF 9T ST IS 4,
WA g9 g, amwface 9@ Ty §R)
qg w71 7 & f& L & oagad
X 1 & fegwma #Fa@r ¢, 2R 0w
W TER! AL AT § W WA a9
FT QAT AZ FQ@ & 1 THRT FATX
FATC T F4T T

qegafa At ¥ w1 wfwwmee § s
ara «1 fox 74df foar & ac 1z wfezm
FaI AT AT F IR F T W
ge far ogr waArd ¥ qar a7 f
18 g *E® § 1 @ 25 @WK
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[T wrwq watg faqwdl)

*fqa qfer § ¥Joig & O @ &
fearedw §  dfagzw N weE
¥ {arm 5 g § 1 g9 ¥ Dyw A
9 f& v ger O W Am Qe
FAAT Y AT | THH N BE o I
&Y foar war & 0 T WFE X
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PROF. P. G. MAVALANKAR (Guli-
dhinagar): We are discussion the I’resi-
dent’s Address in the context of a cri-
tical, crucial and complex political si-
tuation, not less confusing either and
I hope the discussions in this House
and particularly the Prime Minister’s
reply tomorrow will reflect the anxiety
and the doubts felt by miliions of our
countrymen at this time. The motion
of thanks was very well moved by my
friend Shri Gauri Shankar Rai and it
was equally supported by Dr. Sushi-
laji. It was very refreshing to find
after some years that both the Mover
and the Seconder of this official motion
were also very frank and critical of
their government, of their own poli-
cies, In 3 way it is a departure from
the normal established practice, and it
does show to an extent the new mood
that has crept into this House and in
the new polity after the Emergency
was over. I said that the present
times were the most critical and con-
fusing in which we were living. The
situation has been further aggravated
by this week's results of, what I may
call, the mini general elections 1 five
States and one Union Territory. And
the results have startled us, shocked
us. But I hope that they have also
taught us some lessons. Are we going
further down into the personalised
politics, which is coming on tha sur-
face? Are we going to have a
eituation where fascist tendencies,
either of the extreme right or extreme
left will be allowed to have their free
play in the sense that individuals will
come out and say that they are the
saviours of poor people and downtrod-
den people? All these problems of
down-trodden people and poor people,
I would not say that they have not
been looked after at all by the previ-
ous regimes during the last thirty
years; if that is to be said, that would
not be clearly in tune with the facts:
but the fact nonetheless remains that
in the last thirty years of our inde-
pendence, most of us, if not all of us,
whether we belong to parties or not,
we have talked about the poor people
and then down-trodden people, but
when it came to actual practice and
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action, not even an ounce of action has
taken place; and therefore, the gulf
between practice and precept has
widened, and widened to the extent
that now the situation has become al-
most explosive and volcanic. This is
a challenge which we have to accept
and therefore, I say that these are
critical times.

1 do not know why someone who
wrote this address—all the more be-
cause it was delivered by Mr. Sanjiva
Reddy for the first time after he be-
came President—did not write in sli-
ghtly better words, more moving, in-
spiring and challenging words, so that
the country looks forward to such an
address as a kind of a charter for the
year to come. That has not happened,
The address does mention some im-
portant points like basic reform in elec-
tions. I do not have time say akout
this in detail. In the beginning itself.
on page 2 paragraph 5, the President
says: “The people earnestly yearn for
cleaner politics and cleaner administra-
tion at all levels.” Before, however,
the President’s words were over, some
unclean water already went into the
Janata Party through defections of all
kinds. I am glad that Dr. Sushila
Nayar and my other friends in Janata
Party also protested. I ask, it is
necessary? I have asked this question
of the Congress party also when it was
in power. Is it necessary that you
should be in power in all the States
in the whole union? Can you not tole-
rate non-Congress people ruling some
States? Similarly, 1 ask this Janata
Party now, is it necessary that you
must rule all over the place? Should
not there be in a large federal country,
some States governed by other parties
so that we have a certain balance, cer-
tain equilibrium in the political, con-
stitutional and general situation of this
country? But that has not happened.
Anyway, as I mentioned earlier, I am
sorry to say that this address has been
written in a very dull and drap

manner, it lacks the sharpness, the in-
spiration and the motivating power,

Apart from that—that is perhaps a
matter of verbal thing—what is more
important and what is more fundamen-
tal is that this address lacks in pro-
viding a pointer to the Government’s
actual, -effective, concrete steps and
measures  to be taken. I have read
thig address like a true Professor again
and again, and have underlined it with
blue pencil and red pencil, and 1 am
yet to find as to where exactlyf the
steps and measures are indicated. 1t is
all tall talk, The President’s addfess
under the Constitution is not meant to
be a Presidential address to a formal
gathering of distinguished nationals. It
is an address which must contain the
specific programmes of the Govern-
ment for the year. My submission is
that that programme is lacking. It is
no yse saying that we will remove un-
employment in ten years. One year
course, is a question—already one year
has gone, Assuming that you will be
in power for two terms that that of
course, is a question—already one year
has gone, let me be satisfied that the
Government are taking some concrete
and effective steps to eradicate unem-
ployment. Where are these steps
mentioned? In another rlace, the
President says, we will do enough to
reduce high prices—How? Hcw long
will the people have to wait? One year
hag gone, one more year will go, four
more years will go and what will hap-
pen? Years may go, bul people’s an-
ger may not get lessened. Tt will in-
crease, it will aggravate and then the
situation will pe explosive. I am not
worried whether this party goes out of
power or that party comes into power.
1 am worried about the people's faith
being shaken in the democratic struc-
ture becoming the agency for immense.
massive, economic, political and social
changes in the country. If that does
not take place, people will resort to
other methods, fascist, personalised
dictatorial and authoritarian methods.
Do we want this to happen? We do
want this to happen, then in all earr-
estness, in all serlousness, T would ask,
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this House whelher it is not recessary
for us to improve the condition of the
people of thig country. The people of
this country are not only poor, but
they are generous, charitable, large-
hearted, tolerant; they are prepared
to wait. But, in a sense, I am sorry
that they have waited more decades
than they should have,

They are prepared to wait, but not
for too long. They must be given
ample, concrete evidence of the govern-
ment’s intentions in the right direction
and on right lines. That is not hap-
pening. The new Janata Government
has completed one full year and I am
glad many good things have happencd
About constitutional changes they have
done many things, although they have
not gone the full way. As Dr. Sushila
Nayar and some others have demanded
why don’t you get rid of the 42nd
amendment lock, stock and barrel?
That was my demand and that will
remain my demand_ The 39th and 42nd
amendments of our Constitution are
an affront on the dignity and constitu-
tional normalcy of our country. We
should not only remove them lock,
stock and barrel but glso go further in
the direction of seeing that no govern-
ment, no individual, no varty dare
dream of bringing this kind of draco-
nian measures which Mrs, Gandhi
brought dquring the so-called internal
emergency. But is there any indica-
tion of the govermment thinking on
those lines or do they want to take
advantage of the lacunae and try to
have the best of both the worlds? If
they try too much to have the best of
both the worlds, they will end vp by
having the worst of both the worlds,
not only for them but for the country
at large. Freedom have been restored
and strengthened, the rule of law hes
been re-established and the draconian
constitutional provisions have been ye-
moved. As the President has said, the
dark spotg have been removed. So far
so good, It is good that the light has
come, but mere light without the belly
being filled will not remain for long.
If the belly remains unfilled without
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proper foed at least once a day, if not
twice a day, the light will not remain
for long.

Coming to foreign policy, I am glad
the leader of the Opposition is sitting
here. As ex-Foreign Minister, he will
agree that in the first year, the Janata
Government has done tremendously
good things in terms of foreign policy.
With all our neighbouring couniries—
Pakistan, Bangladesh, Nepal Afganis-
tan, Sri Lanka and Burma—and now
with China gradually, our relationships
are getting better and better. So far
so good, But the teeming millions.of
India will not look at our good foreign
policy to get consolation and satisfac-
tion. Ultimately, they will look to
their own bellies and their own eco-
nomic interest. In spite of these vast
achievements and good relations with
a number of countries, when you come
to the domestic front, what is the re-
cord? If I may be permitted to say
so, the record is very dismal dissatis-
fying and very damaging to the new
democratic climate that has appeared
on the horizon, because when you
Jrave restored freedom, democracy
and rule of law, if you cannot deliver
the goods now, how are you going to
deliver the goods otherwise? That is
why the question I ask the ruling
party is....

AN HON, MEMBER: You advise
them!

PROF. P. G. MAVALANKAR: Who
am I to advise? But I shall pe failing
in my duty if I do not satisfy my con-
science by telling, here what the people
in the country at large feel aboutl these
matters. I may be an Independent
Member, but I do reflect the angers
and aspirationg of the vast millions of
the country from north to routh east
to west. The Janata record is very
dismal, and disappointing, especially
in economic matters, in improving liv-
ing conditions of the people and in
looking after the Harijans, I sat
through the entire debate last "veek on
the Varanasi incident. I was not call-
ed and I did not press to speak on it,
but 1 heard the speeches of my Hyri-
jan friends, The incident at Varanasi
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was not an affront 0. one individual,
namely, babu Jagjivan Ram, bu! on the
preambie of the Constitution, on the
dignity, decorum and decency of the
Constitution. That is why I say, the
Janata Government, has failed to turn
itg hour of massive triumph into a mo-
ment of creative, meaningful opportu-
nity for the millions of our countrymer,.
Even then, it is not late. One year
is over, four more years are ieft. What
will you do? That is my question. And,
therefore, let this Government at leest
give an impression that they are now
governing.

Again, I am sorry to say that— I do
not want to speak something which
may not perhaps lie good in the mouth
of a small individual like myself, but
1 take the liberty of saying so—I feel
very distressed when ] see that there
is no cohesive, purposive Government.
There is no unity. Look at what is
happenging in Parliament, 1 can
understand disagreement with the
Prime Minister, I can understand dis-
agreement with Ministers, I can under-
stand a certain dissent, but I can never
understand several Members of the rul-
ing Party getting up and making it im-
possible for the Chair and many of us
to understand what is happeninz. I am
only suggesting this as an indication
that when we had no democracy 1
fought for it and I said that we
must fight. I was sitting in the last
Parliament and I was fighting the Con-
gress regime in those days. But I
now say, let us not have too much of
democracy. Just as having no demo-
cracy is bad, too much of Jdecorcracy
also can pe equally damaging and de-
structive. That is my point. Therefore,
I feel that cohesive Government, effec-
tive political administration and genu-
inely increasing unity of the ruling
Janata Party are essential. But they
still think in terms of this wing or that
wing, Jan Sangh wing or BLD wing.
What is this? After one year you are
still thinking in terms of wings? People
have no wings, people have only the
picture of the whole country, the whole
government and the whole Party I
am sorry if my saying this i3 rather
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disturbing and damaging. But I must
speak the truth as I see it.

In conclusion, I would make only
two or three very brief observations.
I have already mentioned how and why
the Forty-Second Constitution (Amend-
ment) Act needs to be totally repeaied.
I repeat that point because even if that
Act nad some good points, and I am
prepared to agree that there may Qe
some good points but they are good
point brought about in a wrong manner
in a bad manner, in a surreptitious
manner and in an unconstitutional
manner by a Parliament whica was a
captive Parliament and  Parliament
which had no right to go beyond its
five-year term. Therefore, let us get
rid of that Act and then bring forward
a new Bill,

One word about MISA. I am sorry
that MISA which was sought to be
removed by the Janata Party Election
Manifesto—which was already broadly
endorsed by me—still remains, and =o
I may ask you: Have you really endors-

ed and implemenied your Janata
Party Election Manifesto? Have you
removed MISA completely. “ou have

removed MISA from one side and
brought it back from another side, and
you have made it worse because yau
have made it a part of the criminal
Procedure Code, and that is institu-
tionalising it legally, constitutionally
and politically, So I want *o ask this
question, I am glad that at least one
Cabinet Minister has come here now.
I want to ask him, and I hope he may
convey it to the Prime Minister and the
Home Minister: How can you have pre-
ventive detention in a democratic coun-
try? I can understand in the con-
gress regime they had it because ac-
cording to the Janata Party, and ac-
cording to me, in many ways the Con-
gress Party in those days d4id not be-
lieve in certain democratic principles.
But now when the Janata Party says
that they are wedded to democracy,
that they are wedded to rule of law,
how can you then justify preventive
detention? My point is, preventive
detention laws are repugnant to a free
democratic polity. Nowhere in the
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world,—take Australia, take Canada,
take the United States of America, the
large federal countries with democra-
tic patterns—have they found it nece-
ssary to have Emergency powers and
preventive detention. And yet in our
country we are told that this MISA is
necessary.

One more off-shoot of this is import-
ant and worth mentioning and that is,
if they want to have MISA, under
what law can they detain a detenue in
prison? I want to ask. Not punishing
him, not finding him guilty according
1o law, how can you put him in prison
on par with criminals? At best you
can detain him and put him in an
honourable condition and give him all
the facilities except that according to
you he cannot function in a poiitical
manner. Even then also it is wrong
of course. My point is that preven-
tive detention has been misused—and 1
do not see why [ should believe that
because the Congress Party misused
it, therefore the Janata Party will not
misuse it. When this Party or that
Party comes to power, something :s
better and somthing is worse. But
when it comes to using power and usirg
absclute powers arbitrarily, even the
best of men have fallen and therefore,
I do not believe the Janata Govern-
ment at all if they say in a number of
promises that they will not misuse
these powers—that is what the Con-
gress Government told us and we did
not believe it, and we had suffered for
that, you know it too well. Similarly,
1 am not prepared to believe this word
of promise by the Janata Government.
If you are sincere and so honest, then
why don’t you get rid of it? That is
my question,

About the general economic siuation,
I will offer my comments on the gene-
ral discussion on the general and rail-
way budgets. But there are one or
two small but significant points which
I have to make.

One point is about Centre-State -e-
lations. I do not know why tha Prime
Minister has been telling publicly that
he will talk with any individual but
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will not have a dialogue. When the
people suggst to the Government to
have a dialogue, surely a Government
which is responsible can never say
“we will meet you individually but will
not have a dialogue”. Does it not
amount to saying “we do not want
any dialogue at all”?

Even as an individual I will tell you
that the time has come for vs to make
a fresh review of the Unioa-State re-
lationg that obtains in this country, be-
cause I believe that the Union-State
relations, which we have spelt out in
the Constitution, should undergo a
minute and candid appraisal, in the
context of the experience gained so far
and in view of the changed ci-zumstan-
ces and new needs felt by several
State Governments, and 'ecause all
serious-minded thinking people have
demanded it in the interests of genuine
national ynity. To say that tha States
must be strong is not to say that the
Union must become weak, The Stateg
were made weaker in 1946—49 when
the Constitution was on the anvil, in
then Central Hall next door. At that
time the country demanded a strong
Centre, an effective Centre, Now that
context has changed and the needs aud
requirements of the time are different.
I do not think it is an unpatriotiz atti-
tude if people say: let us discuss parti-
cularly the problem of financiai depen-
dence of the States on the Centre. The
moment there is dependence of the
States on the Centre, all federalism
becomes a nonsense. Be:zuse, the
heart of federalism js that the States
must have vitality, some independent
financia] powers, a capacity to stand
up against the nonsense of the federal
Government. But if the States depeng
on thé federal government, then fede-
ralism becomes a nonsense. .

Then, the time has come when we
must get on with the job of dcing
things in the present today and to-
morrow, Let us not dig up the past too
much. The past has been dug emough
by so many Commissions and so many
enquiries, Let us expedite them. Be~
cause, if you do not expedite them,
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you will again make this commission
process weak, legally and constitu-
tionaliy. 11 you have any point of sub-
stantial value against those found
guilty by all means punish them. The
excesses of Emergency are bud, but the
excesses of Commissions can Le equal-
ly damaging. That is my point.

Then, the style and functioning of
this Government must also charge. 1
am sorry to say that I do not find much
qualitative change. When we write to
our Minister now, we get tha same re-
plies which we used to get from Shri
Chavap or Shri Pai. In all sincerity
they say “I am looking into the mat-
ter”. But I do not know who looks
into the matter and pursues the case.
In the bureaucracy and the adminis-
tration, there js diffidence, on one
side and dominance on the other. I am
worried more about dominance than
about diffidence. Deffidence we can
look after, but if there is Jominunce,
if the Ministers cannot take decisions
against the point or pressure of the
bureaucracy, that is dangerzus, That
is why I say that the style and func-
tioning of the Government must
change.

We are talking of Mahainii Gandhi
all the time. Why not then iry to te-
come simple in our way of life and
do away with gall the luxuries? In
that case, even if we cannnt do many
things for the people, they wiil feel
that we are also living like them.

I hope my friends in the Janata Gov-
ernment and the Party will take my
comments and criticism in the spirit
in which I have offered thera.

SHRI YESWANTRAO CHAVAN
(Satara): Mr. Chairman, 1 ought
dave pariicipated jn this debate much
earlier ag the Leader of tha Opposition
but I was out of Delhi because of ‘the
mini-general elections. Therefore, 1
had to see that some other members
of our party spoke on our behalf. All
the same, I thought that I should not
allow this opportunity to participate
in the debate to go by my side without

my participating in it.

That is why
I am speaking now,

The President’s Address is a consti-
tutional requirement ang, therefore, it
assumeg great political acministrative
and constitutional significance,

The speech of the President js expect-
ed to be an analytical review of the
past year as well as a very perceptive
peep into the future at leas: for a yvear,
And naturally, the speech of any Pre-
sident or any speech of anv Presdent

will have to be judged by these two
tests.

I would like to make one mnre point
here. Fortunately, and incidentally,
the debate on the Presideri's Acddr=ss
has extended so far ‘h's year that,
while participating in the debate, one
has the advantage of havinz had a 199k
at the Government’s Economic Review
and also the Budget of the year, which
normally never happens. When I am
participating in the debate ncw, I have
got fortunately, as every one else, the
documents of president’s Address the
Economic Review and thte Finance
Minister’s Budget speech und his Bud-
get proposals. So, one can seec whe-
ther they satisfy the test of a peep int¢
the future and give some projections
about the future.

If we try to judge the President's
Address from these crit «r'a I must say
that it is a great disanpointment. I
do not want to use mor: flowery lan-
guage to condemn it, but it is a very
deeply disappointing speech. About its
language etc. 1 share what Mr.
Mavalankar has said. It is not only
written in uninspiring language, un-
fortunately it is not written even in
a readable language. It is very unfer-
tunate. 1 know the process by which
the President's Address is formulated,
having been in the ‘Government for
many years. Possibil; some drgtt
pragraphs from differant Ministries
have been put together to make this
a speech. Therefore, it doss not con-
tain any analysis of the past, it does
not give any projections for the future,
This unfortunately seems to Le the



position though some body might have
co-ordinated these paragraphs, ‘this
is what the speech looks like,

It is interesting to try to fird oot
what they are trying to say, and whe-
ther it can stand the test of scrutiny
or- analysis on any particular ground.
Naturally, the speech contains o -e-
view of certain incidents. This refe-
rence to Lakshadweep and Andhra
Pradesh, the devastating cyclone's
effect etc, is all right, and, I think it
'Was very necessary that sych an iin-
portant incident should be mentioned,
and it starts with that. But then,
‘the following paragraphs look like just
a review paragraph frern the Ministry
of Law anq Justice as to what Act they
want to introduce. There also, they
are not fair. For example Paragraph
3 contains two parts, and this is about
constitutional amendments. The first
part mentions what constitutional
amendments have been passcd, and the
other part is about the Bill that is
under preparation, I th.nk they ought
to have been more generous and fair
to the Opposition in this :natter. This
is the tendency I see in this Janata
Government and the Janata Party it-
self, that they would like to t:ke cre-
dit for everything that is happening as
something new. for themselves. No-
body as if, has done anything so far
in India before, and it iz for the first
time, after thousands of years of his-
tory, that they are writing the &-h-c-
of the history of India. This is the
impression that they are trying to
give.

Here, in the first part they say:

“One of the first tasks to which
the Government addressed itself in
terms of its mandate was the remov-
al of the authoritarian provisions
that had been introluced into the
Constitution. The Constitution
(Forty-fourth  Amendment) Bill,
which has been paissed by both
Houses of Parliament....” etc.

I think it was very necessary and I
would like to say that they ought to
have mentioned the co-operation ex-
tended to them by the Opposition in

this particular matter. Mention is
made about the discussion; with the
Opposition for the Bill that is yet to
be introduced, but the Act which was
passed could be passed only bhecause
the Opposition parties, aud particular-
ly my party, even though it might be
divided into two now, gnve compleie
an understanding suppor: to it, not
only in Parliament but also during the
discussions before it came to Parlia-
ment. But it does not fit in, in the
manners of Janata Par.y to recognise
the cooperation, friendly cooperation
that we offered. It was as if only they
wanted it and other parties were
against it, So, the review which the
President’s Address is expecied to be,
should pe full of truths, but, unfortu-
nately it contains half-truths. 1
thought I should men.icn this thing
because we had certain role in the
passage of that Act. We had deliberat-
ed and in the discussions that took
place with the Government 1n the mat-
ter, we had supporizd the amendments,

THE PRIME MINISTER (SHRI
MORARJI DESAI): I have acknowledg-
ed it publicly.

SHRI YESHWANTRAO CHAVAN: I
know that. Thank you very much.
But I am disussing the President’s
Address. If I were to discuss your
Address, possibly I would speak ciffe-
rently. I approve one part of it. I
just forgot to mention about the Pre-
sident’s Address ceremo.y, The Presi-
dent uysed to come to this House in a
ceremonial manner and so far, we
have always seen the President coming
in a feudal buggy with all these things,
Personnally to me, this presidential
buggy is a symbol of feudalistic ram-
nant in India. This time—I must give
credit either to Government or to the
President himself—they have given up
that practice and did not resort to this
buggy. If they do the same thing on
the occasion of the Republic Day, that
would be much better. That is my
personal view,

What I was trying to say is that
most of the paragraphs that followed,



311 President’s MARCH 2, 1978 Address (M) 312

[Shri Yeshwantrao Chavan]

really speaking, mention what law was
to be passed, how it had been examined
and how it had to be looked into and
-there the question of MISA comes in.
1 entirelly agree with my hon. friend
who spoke before me—this is the view
0of my party also—that ‘repeal of
MISA’, the words used in the A-dcress
may be technically true, but then Gov-
ernment has seen to it very carefully
that the minimum necessary legal sanc-
tions in the interest ol security and
defence of India, mainten:nce of put-
" lic order and all services and supplics
essential to the life of the commurity,
etc, are retained under the ordinary
law. It is true, we had the preventive
- detention law and the first preventive
detention Bill was moved :.n this House
by our great Sardar Patel and it was
accepted by our Parliameat then, A
- series of amending Aclts were intro-
duced after that. But Government was
always apologetic about it that they
were doing it for a certain temporary
period——~two years, three years normal-
- ly—which wused to be extended frum
time to time. But this time, now a
Government which claims that it
- stands for civi] liberties, democracy
and what not—] do not want to use
flowery language, I cannot uce it—are
coming out with a propo:al (o make
it a part of the permaaent ordinary
law of the land. So, the independence
and liberty of the citizen is permancnt-
ly damaged. Such a provision :n the
hands of some tiny officers sitting in
some district or taluka oc teiisil
kechehri who give a report which nor-
mally is taken as a Bible by those who
are supposed to give final sunction.
This is how the MISA or any Preven-
tive Detention Act operates. You con-
demn so much the previous Govern-
ment for that and you got all the due
or undue credit for it. Now, you your-
self try to bring about MISA in a dif-
ferent form. I personally think, this is
a breach of faith with the people of
India. Thig is, again, a promise mede
through their own manifesto. Apart
from that, what is the general mood of
this House ? This House elected in
1977, is a different House. I would

like to say that it has gone tbrough
the fire of experience sad it holds,
certainly, some defilnite views about
the liberty of the people. We may
have our own different party loyal-
ties. But, certainly, we have gone
through the fire of experience and we
hold certain views today. What about
that? This [reality is completely ig-
nored. This is one thing that I woufd
like to emphasise. 3
-

Making this MISA provision .as a
part of the ordinary law of the land
isg something completely contirary to
our concept of personal liherty in this
country. I know it and I understand
it because the governance of the count-
ry requires defence of India etc.
But sometimes these terms are rather
misused. Certainly, when the countiy's
independence is in danger, Pacliament
wil] completely come to the'r aid. what-
ever may be the difficulties. Why then
make it a part of the ordinary law of
the land?

Then, credit is being taken for having
appointed a Nationa] Police (lomnmis-
sion after so many decades, etc. It
betrays a complete ignorance of what
was happening ig the States I hap-
pened to the Home Minister of this
country and also of my own State
when our Prime Minister was the
Chief Minister there and, I think,
after consulting him, we had appointed
a Police Commission in our State. [
remember, at that time, ther: were
half 3 dozen Police Commissions func-
tioning in the country. Tt was thought
that *“police” was a matter for the
States, and, therefore, many States
appointed Police Commissions. Cer-
tainly, they can appoirt » National
Police Commission. Ther. is nothing
wrong in that. I only say that the
manner in which it is me:xationed that
nobody in this country had thought of
this great thing of appoinling a Palice
Commission and that this Covernment
has tried to do that gives 3 wroeng
impression. This is the main point
that I am making in this regard. This
is what the Address tries to show that
something has been done which no-
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body thought of doing before. As if
this is being done for the first time in
the history of this country which
everybody ought to have done before
but nobody did it and therefore, they
are trying to do it.

Certainly, this Government will have
the credit for appointing only the Com-
misgions, If after 10 years somel.ody
writeg history and gives some nume 1o
the Government this Government will
be called as “Commission Jovernment.”
I have read in gome newspaper—1i have
not myself made any research in that—
that so far they have appointed about
49 commissions and committees., It
would be very interesting to find out
the expenditure involved. Somebody
ought to put a question gbout that and
ask the expenditure incurred on the
commissions. A newspaper has made
an estimate of the likely expenditure
on the commissions because the com-
missions are such commodities, are
such birds—I dgo not use the word
“animals” because that becomes con-
troversial. (Interruptions), Commis-
sian itself is an omission sometimes.

So, 1 am told that they are going
to spend something like Rs. 900 crores
on these commissions becausz the work
of a particular commission would never
be finished within a given time. It is
said that this commission is expected
to submit their report within six, eight
or nine months, which they would
never be able to do it, No commission
hag ever done it, as far as I know.
Normally, they take 3-i{ times more
than what was given by the Govern.
ment. So, the expenditure. I am told
is going to run into crores. I do not
know. But I would like the Prime
Minister to look into it and find out
how many commissions he has in the
course of last 11 months and what is
the expenditure that, they are likely to
incur. I was told that on these commis-
sions—if you go on working in the
normal manner—they would like to
spend something like Rs. 900 crores.
If that is so, then in addition to this
years' collection of taxes possibly
another year will have to be added
to it. This is rather a humorous thing.
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1 would genuinely request, Morarji-
bhai to find out how many commissions
are appointed.

AN. HON. MEMBER: Thers will be
next commission of Jyoptirmcy Bosu.

(Interruptions)

SHRI YESHWANTRAO CHAVAN:
I give that authority to you if you
want. Now I come to the importaut
paragraph regarding the economic situ-
ation of the country. As 1 said, we
have the advantage while discussing tha
President’s Address to have a look at
the budget and the economic review.
You see page 4 of the President's
Address. It say: '

“Inflationary pressureg have teen
brought under check. While the price
rise in the previous year was about
12 per cent, the current level of pri-
ces is no higher than the level at the
end of March, 1977.”

This is how this is ful] of ] wou't say
untruth, but half truth, But half truth
is wrose than untruth. Instead of
offering my criticism, it would be bei-
ter if I read out somethirg from the
Economic Survey. Thig is on page
18 of the English version. It says:

“How ever, the price situation does
not call for any complacency. Al-
though the index of wholesale prices
rose by only 2.3 per cent over the
year ending January 21, 1978 the
increase in some groups was much
higher Foodgrains stand higher over
the year by 8.6 per cent, largely on
account of pulses whose prices have
advanced by as much as 38.4 per
cent, eggs, fish and meat by 15.5 per
cent and condiments and spices: by
28.3 per cent. The prices of milk
and milk products, too, are slightly

higher than a year ago. “Economic
Review.”

So, this is the story. This is what you
say and you are trying to cover it hy
one sentence in the Adress that it is
not higher than last year. So, it gives
the imptession that everything is alt
right. Is this an honest review—I
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mean the President’s speach? If the
office of the President 1s used to tell the
half truths then this is something that
is a very serious happeniry in the coun-
't:'y and we cannot just sit quiet about
it

3% hrs,

~' This is what is happening in the
economic picture. The feeling is zi-
ven that every thing is all right, every
thing is ‘improving, there is no'hing to
worry about. the prices arz fine, DBut
tl;e Economic, Survey, whan it trieg to
deal with the question of price star's
wgth this that this is uni a question
where you can be complacent about.
Thxs is a very grave warr.ing ccming
from an expert body of persoas func-
tioning in the Finance Ministry abo it
the economic situation, ai;cut the price
situation. And what does this Presi-
dent's Address say? It says:

- “While the price rise in the jre-
'Vious year was about twelve per
“ Cent..

It gives a comparison with the prev.ous
year—that was the bad Government's
performance and this is this good Gov-
ernment’s performan~e, there is no
price rise, every thing is all right. This
is'missleading. The President’s speech
must not be at least misleading. This
is: my presentation abou: it

Again this is what they ar: complein-
ing:

“The Government inherited an eco-
nomy in which povesty and unem-
ployment were acute, particularly in
the rural areas and 1m which the
development of the past 3) years bad
not benefited large nun.bers.”

This is their common therie; this is
what the Janata ‘Governmeiit has been
saying, ‘Nothing was doae in the iast

30 .years’. This is a reociition of. the

same thing. I tell you, whatever you
are able to do now is becauce of what
we achieved in 30 years. Do not forget
this. Do not be disloyal to the history.
What has been given to yo', you your-
selves have admitted; for example, 1

fing in the Budget speech that -the
Finance Minister himself agrees. It ig
a very interesting thing that ] came
across. I am not comirg to figures,
etc, He has admitted one very impor-
tant ithing. It is a good thing when
such an admission comes. When a pes-
son tries to deal with facts, {ruth haj
to come out. Here is that truth. - On
page 29 while explaining the fiscal
strategy of his Governme'.:, the F’nau-
ce Minister says:

*The fiscal stralegy underlymg my
proposals. .

I have got many diffetences with the
proposals, but I am noyw talking about
his strategy, the strength that he got
for that startegy; that is what he was
referring to:

“The fiscal startegy underlying
my proposals seeks to take advant-
age of the favourable food -ani
foreign exchange situation for gen-
erating fresh expansionary impulses’
in our economy.”

This ‘favourable food anq foreign ex-
change siuation’ was a gift from the
previous Government. Do not forget
this. If at all you are honest to your-
selves, you must say that. This was
the gift from the previous Government.
Do not forget this. You were not given
this Government only with this empty
chair; it was given with a big stocx
of food and a very biz treasury of
foreign exchange. Do uot forget that.
Now you are basing your basic
strategy, the strategy of your fiscal
policies on these two important fac-
tors. You forget about it and here
you say that, when you came to
power, there was nothing here but
acu‘e unemployment, and go on.

Talking about unempic ymerst | was
making this point—Morarjibhai, I must
tell you very, honestly—in this com-
paign; I was making this criticism of
your Governent publicly, and" I
would like to make it here because
sometimes election speeches outside
are forgotten. This was a very severe
criticism that I was making. This
Government’s claim is that they are
rural-biased, and that they are very
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much worried about rural employ-
ment, rural investment, ang so on
and so forth; for the first time in the
history of this Century, this (Govern-
ment is c\ioing somethiny good for ihe
rura) aress so far they werz negiected.
This is the pathetic tale that they aie
trying to tell us. My criticism was this.
If at all you want to do someth'ng
about rural areas, accoriing to me, the
fundamental problems of India are
three. One is poverty, another is in-
equality—both social and economic—
and the third is, possibilities and
efforts for modernising our man-
power or technology with the help
of science etc. These are the basic,
fundamental problems of this coun-
try. A Government which has no
Lasic policies about these fundamen-
tal issues, regarding these three hasic
issues. . ..(Interruption) —I say social
ipequality is untouchability, I referred
to the social aspect also I diq not say
merely economic, I said the social as-
pect is also there; so uatouchability is
part of it— a Governmei:t which has no
basic policies to give 0.a these three
fundamental jssues has r,0 moral right
to govern this country, Tht Govern-
ment only has a right to govern (s
country which has got symethi g very
fundamental to give az a matter of
policy, for administration and for
policy-making. They alone can have
tne right to govern.

Now, what have you donaz for the
rural areas? Talking at.out uncm-
ployment and poverty and merely (ell-
ing us that you have provided acdi-
tional Rs. 400 crores move for agricul-
ture—is that enough? Some pilot
scheme has been sanctioned and Rs. 24
crores have been symbolically provid-
ed—is that enough? I come from a
State where they had said that they
want to give a guarantee {n the worker,
to the people unemployed in the rural
areas of work. We marely give them
the right to vote. That is not enough.
That way democracy is incomplete.
Along with the right to vote. if you
give them the right to work, then alone
will democracy be complete. There
are hundreds of thousatxis of people
in the rural areas who are just willing
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to work. They have two hands to,
work with, but they have no work.
I think they have got y right to ask
for work and if you do not give them
work, it is your duty to give them two
meals a day. '

AN. HON. MEMBER: Why did you
forget it?

SHRI YESHWANTRAO CHAVAN:
We did not forget it. Ve in Mahara-
shtra passed this Act, but so far this
Government has not even had the
courtesy of sanctioning it. They have’
not asked for money. Shri Mavalan-
kar was discussing the question about
economic responsibilities and facilities
for the States. It is a very very im-.
portant question he was raising. I am
coming to that point also. But here
is something that was done, They a:e
providing it for their owa  purpose.
But this Government has not even had
the courtesy to sanction it. What is the
reason? I do not think they have so
far given any reason. I hope I will
get some answer to this from the
Prime Minister when he replizs to the
debate, I do not want him to say,
‘You are the only Sta‘e doing it.
Therefore, I canno{ do :t’ Why ca~no*
you do it? If some good work is done
by a few States, at least let there be a
good word of appreciatioa, and let not
obstacles be put in the way of their
functioning. This is one important
point I wanted to make ahsut !his. Thig
is about the economic rroblems. I >
not want to go into it further.

Another thing is concerning indus-
trial policy. The impressirn is being
given that every thing is all right with
industrial production. Everything is
not all right with industrial pro-
duction in the country. The Economic
Review gives a very disturbing
picture. The 4.5 per cent growth
that has been shown is because
there has been a good monsoon
this year so far as agricnlturnl rroduc-
tion is concerned. Because of the good
agricultural performance, the general
growth rate is somewhat statistically
arranged, If you go into the indivi-
dual industries field, the Economic
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Feeview is full of facts. In vital sec-
tors, the industrial economy is stagn-
ant. They have used the word ‘stag-
nant’. But here you are irying
to give the impression that every.
thing ig all right, Evervihing is no.
all right, either on the prices frun: or on
the growth front. This is a matter .
would like this Governmen( to consiwdzr
very carefully, if at &ll these pouaces
are to be taken care of.

I would like to make a very impor-
tant point here, not as a critici-m of
the Government. In zny develoging
country, where economic issues domi=
nate the political problerss or as =
matter of fact, political problems
follow the economic situation—this is
the situation even in developed coun-
tries; I would say—in a developing
country where we have to plan our
economy properly, unless we evolve a
viable wage, income and price policy,
that Government has no chance of
suceeding in the economic field. Let
us take it for granted. Unless we
have got a definite answar for this, no
Government is likely to succeed, but
there is no effort being inade on the
part of the Government, We want an
assurance about it. In the budget
speech, the only part which 1eads well
is where they have give:n the five
fundamental principles of taxation,
which the Janata Governmert has nac-
cepted as a policy dirertion. That
reads well. One of the orinciples is
that the taxation policy raust look to
the distributive social justice and
when we come to the distribntive social
justice, what is the assurance in the
budget speech or in the Presdent's
Address? Nothing, excepting certain
investments here and there #nd ulti-
mately saying that there is going to
be a deficit of more than Rs, 1000
crores. I think, this is a recor:1 deficit
that any Finance Minister has shown
so far and we have been told that this
is going to be reduced by selling the
Government gold holdings at the inter-
national] price. The deficit is of
Rs. 1000 crores and the Reserve Bank
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Governor tells us today *hat the entire
gold holdings of Government are worth
Rs. 500 crores only. What about the
remaining Rs. 500 crores? Where are
they going to come from? Is it going
to be left to the Government to
look after as a deficit and ulumately
the people to take the burden on them?

I would like to maintain that this is
not the right way. This gold also is a
Government assets, you are wasting it,
It is a deficit. That gold is not some-
thing which you have earned, This ac-
cummulation of gold is of years 1o-
gether, which has to be used in the
days of emergency. Apart from the
RBI gold, Government holds gold
which is to be use for emergency, It
includes gold which was col'ected f{or
use at the time of war etc. Perhars this
was collected at the time of the Pakl-
stan war or the Chinese war. This ig
what you gare using for meeting the
deficit in the budget. Is this the way
of running the economic administration
of this country? And we are told that
everything is all right and you ere
trying to do thing far better. I would
like to say that nothing is Letter....

AN. HON. MEMBER: It is worse.

SHRI SAUGATA ROY (Barrack-
pore): There is a total chaos.

AN. HON. MEMBER: What were
you doing during the last thirty years?

SHR] C. M. STEPHEN (Idukki): Five
hundred crores of rupees worth gold
is also because of the last thirty years.

SHRI A. BALA PAJANOR (Pondi-
cherry): At the time of Pakistan war,
my leader, MGR contributed a gold
sword to the Government.

SHRI YESHWANTRAO CHAVAN:
The last few paragraphs in the Presi-
dent's Address deal with the External
Affairs and I am very glad tnat the
Minister for External Affairs is pre-
sent here when I am talking about this
matter. I am only making a reference
to those portions which I have seen in
the President’s Address. I am not talk-
ing on the External Affairs as a whole,
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I would certainly like to participate in
the External Affairs debate and offer
my comments later, What is s#id here
certainly shows and rather gives some
sort of 5 glimps of what is working
in their minds, It is said in the Ad-
dress: it

“The Government has baged its
relations with the Great Puwers on
the firm beiief in a commitment to
genuine non-alignment. . ..”

'{’hey are more worried about the rela-
tions with the great powers. They have
also said about mutual relations with
the neighbouring countries. In fact this
is also one of the very important
forumg but this is not something spe-
cial which you have done. This is
something which every couutry has to
do and this has been g very important
feature of our foreign policy all along
and for the last 30 years even before
Mr. Atal Bihari Vajpayee started visit-
ing the neighbouring countries. We
have also followed the same policy be-
cause ultimately the neighbourhood in
which we live and the relations with
them are very important for us. There-
fore, one cannot say that this some-
thing very special for which one needs
to be complimented. But this j5 the
only thing you though it worth say-
ing-—relations with great powers and
the genuine non-alignment. I am afraid
and this is my fear I am expressing.
So far they have kept non-alignmen.
and kept the old foreign policy by and
large in a straight line as far as possi-
ble, but there are some of the indica-
tions which are disturbing. This use
of the words, ‘genuine non-alignment’
—here I am afraid a new type of
alignment is concealed behind this
‘genuine non-alignment’. This my
fear. Sometime something will come
out of it.

Some things are worrying me. For
example, it is said, ‘It is our hope that
notwithstanding the differences which
we might have had in the past, we can
now foster these relations to a new
level I am talking about the rela-
tions with the great powers, parti-
cularly, Amercia and the western
democracies. They say, ‘We might
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have had in the past some dif-
ferences. Have those differences
completely disappeared? 1 would

like to ask thig straight questior~—when
we discuss the question of the Indian
Ocean being a zone of peace, What
happens in Diego Garcia is a matter

fundamental diuferences with the Am-
rican imperialism and we will have to
say very firmly about it. If you give
an impression that the past uiflerences
are disappearing how could they dis-
appear? As long as the military base
in Diego Garcia stands, our differenceg
with America will be there. Merely
telling that those two big countries are
likely to discuss the matter and then
alone this question will be solved, is a
very wrong approach to the problem of
the Indian Ocean being a zone of peace.
You cannoi merely depend on the talk
between the Soviet Union and USA,
We will have to say categorically. 1
know your idea of not taking a lead
in calling a conference. I can under-
stand it. I appreciate it also. It is
all right, but the culprits must be
brought before the public eye and they
must be brought to the limelight tha.
they are the culprits and if they try
to bring back the military bases in the
old colonial areas, it means that they
have not forgotten their past and we
cannot forget our past and we must
protest and tell them, ‘You are the
villaing who are doing this. We will
have to create the public opinion about
this. We may not have any hig diplo~
matic manoeuvrability about it.I know
we may not have that. We may not
have many other pressures to useé
against them, But creating a public
opinion, creating public ':,Pin..;on and
the humau element about it is much
more important. One the contrg.ry
you are giving them an impressx_on
that our past differences are dis-
bsre they disappering?

appearing.
PP Has pal't of

Have they disappeared?
Diego arcia disappeared?

Well, I would like to say that dealing
with and trying hard with the Ame-
rican Press and their leakage of the
taperecorded ‘Cold and blunt’ attitude,
thanks to that leakage and thankg to
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the Press, I would say some corrections
were introduced into this relationship
and the visit went off very well to that
extent. I am not against it. I am only
mentioning this. You have specially
mentioned about your relationship with
America and the Western democracies
and try to give an impression that diffe-
rences are disappearing. Well, differ-
enceg should disappear. I do not
want that differences should be there,
but if they disappear, you tell that.
But there are many causes of differ-
ences which cannot disappear ag long
a8 Diego Garcia and the military
bases in the Indian Ocean are there.
Please do not tell us that your differ-
ences are disappearing. Please do not
tell us that the inherent contradic-
tions between the global interests of
any imperialist power and the national
interests of India are disappearing.
There js contradiction. It js there
that we have to be very careful in
this particular matter.

1 submit Sir, I went through the
speech and found out some of ithe -
consistencies, half-truths and what not
....(Interruptions) Untruths? I would
not say it is completely untrue, but
half-truths, yes and I consider half-
truths more dangerous. Thay are very
highly dangerous. I am very sorry
that our great dignitary, the President
of India, was made an instrument to
disclose these half truths before the
Parliament. This is my worry. This
is my sadness. So, this is my criti-
cism. This Presidential Address is a
great disappointment ,as a deep dis-
appointment. This speech is nothing
more than that. We expect a little
better speech, because Presidential
Address, as I said is a statutory re-
quirement. Constitution has made it
compulsory. This document must be
the one which will give correct, truth-
ful analysis of the past year and
future projections of what the Gov-
ernment proposes to do mostly in
important industrial economic and

socia] matters. I have done, Sir.

PROF. P. C. MAVALANKAR: He
made a point in his speech that he
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will mention about the Centre-State
relations.

SHRI YESHWANTRAO CHAVAN:
Yes, I said. I will like to make a
mention about it.

I personally consider that we need
a very reasonably strong Centre,
There is no doubt about it and we
cannot ignore the Centre. But at the
same time any strength to the Centre
at the cost of the State is sorpething
which we do not welcome, The State’s
strength is also equally impartant.
Now, particularly, most of the deve-
lopmental activities and responsibili-
ties are with the State Governments.
There ars some States which are poor.
Some States are smail. Some States
have not got any possibility of hav-
ing flexibility of resources and, there-
fore, it is certainly very essential
that this matter of financial viability
of the States capacity to look after
the complete developmental program-
me be seriously discussed from year
to year, not only once, It needs to be
discussed at the national level. I
would like Parliament to take some
special time and discuss this matter
because merely making autonomy an
abuse is not enough. We would cer-
tainly want the Centre of a reason-
able strength, We do not want weak
Centre. We do not want to weaken the
Centre. But strengthening the Centre
at the cost of the States would cer-
tainly be against the interest of India,
because this will certainly work at
the very root cause of the unity of
India.

The speech of the Finance Minister,
the other day, expressed his disap-
pointment that he could not do any-
thing about taking away the Sales
Tax from the States. That is the only
tax which is somewhat expansive and
flexible which is giving some sort of
resources to the States. Atbolition of
Sales Tax is part of their mani-
festo. This shows the party’s charac-
ter and policy. They cannot do it
and they will never be able to do
it because Salex Tax is a very impor-
tant source of tax in the States.
They should not take away the Sales
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Tax. But I know the trading class
in the country is very much worried
about 1it. It becomes rather inconveni-
ent to them. It is their interest they
want to protect, They have, therefore,
put it in their manifesto. Finance Min-
ister is sorry that he cannot do away
with it now. But he is asking us for
patience. Well, I would like to say that
we are showing patience, that is good
for him. Once we start showing impat-
ience about these wrong approaches to
these problems, I do not know where
the country will be.

Wt it fag (sdRgR) : wew
gy, Tezafa At F gfwwrso g7 FY
FUAR FEIqTqT TEIq AT &, SEHT
TmgA T & A Faer g ¥ UE
avwrm § fa q@ oF M3 qu ey
a7 faar § o7 fv aoifgws & sfex
q W= FFTex g wfawmaw 97 fear

g

SN AT T @ G qIT T AT
T FEY §, AP F o< fg%w Fw
HTET 1 IF Fyr & fF glivamo
§ amdY gsars 1 3w g, 9 v ga
gaaF § | § a7 wmar g fEomw
¥ Tz AT gE EEIR AW § arae
®1 I Gl 41, ag q & |73 A
Y1 zHifeg T ot gearEat AR
FEFT AL § |

Tezafa ¥ wfwwmee & g7 & gg
T8 J1a &7 form & fF gAk 3w H &Y
qAE KT JTATAIO0 GT, FAAT GTFHTL
gra I§ qAF: |ATT FI § CF qF
FETAT  §qT FT I FI0AW AT TE
2 zmafac Jamr I g I A
uF gagE wrar | faw faeEm
q FT IT T T GTFI F) Fav &Y oY,
Tq g ¥ 3% @y fag faar & o)
WYY 99 ®Y [T FT F w0 { agfaaa
Y ag o @ 1 aglega 7 @@
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FO XU F A AT AT E, 97w
gF wX &, wifgenr mfge, frrar
ST T &, WX qw § ¥ g8 Fraradw
FaaT a1 @ &, foag & fnfmar @),
T |7 a7 feor & 3 A &Y qfc-
feafagt & art & "ot sy @Y
g8 9 q AT FL 4% |

foest gwwe & wifed fet &
@ wiiagric greg & W oF gar
araraenr a1, fora & waw & 42 go
A WY YA AT FY ;A FA
¥z A1 wa g g fr oo S
7z &% gifaar & fF § R o fsimer
¥ 9T T@ FTHC FT JRTEAAT I
R g |

faqe & e A Ferd fraT R
L TR § gY Q¥ F0r § S Iawy
FaTEAT 733 § | AT & qumar
g f 5@ AW § g AT 1 7 AEFIT
& f 98 oo QAT FY 7S A@ ¥
Fifge FT A 98 AT B W WY
FYATE, 39 QST § IT F HoB qEG
g ufweafag g1 foed oF a ¥ 59
qiwaTie oW ¥ S¥ %1 mfwsafwr
737 758 g ¥ gL &, IW W@ AT
fax wepafs & sfwwee § fFar
g o

gaR W F fyed amEt & 9t 0
ard gf § 3% AW WM F AN
% fau FHIMAET 7 W57 foar @
zq TR i oY I37 4 N F I R
qg FHIAT FY aew g 0 A ¥ 7g
FgaT wgar g foaw oY ongdy wew
¥ 39 Sgdt qewt § FHWAT H @A
AT § #ifF o@ aF  FEAT A
gt § AR A A ogar F o &
37 gamifEl o quEst § I
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[ wada Tag) o % FgaRa g s Rt aot i &
gEag yasdtaa g

e A fe s Wi weY A
¥ I 71 fGRI0 §7Th IT R FA@
& AT G ATAT ATAAT qL qH HAAT
F IW & JEHTQ TG FT GFAT E,
waar ¥ weax amfa g W asd
A1 A & wxT awgfea Y ¥ wwaT
i &Y aFar & | <ufwe wHar wEFR
X qar ¥ & fogdr g S
gy @Y & 39 TazA B 59 FHHAT
F M JATQAT B T FAF A GAH
fear & su & fag ag aurf Fram &)
fasd @l # gm 4 FgT T oA §
Y IETE 78 ZT 43 Floy g U
34 ¥ FTT M Tz 3N 9N RN
& 1 9w ¥ wfw qrdy gufesr
Sqar 1 g g, afew qray gfar A
ITET FT TH IT § WIANT FIAT TN
fs 5o gwwTe & W Fw gEEd &
IR wIT qar 1) I @A F fAg
wrge fear 1 zm qw WAL
®T 75T 79 A7 £ Jogfad F1 AT
# fau, 39 # FT F1 wAHAT FE &
fag #&x smar Froma w9 F fg
Tga w0 A § AR Iw A K QU
A AT F@OE | ™ TR F
s 3 fwar Jraw A AT g A%
¥ g gl gt 1 S gEeEa H a3
UM § W2 F 39 9T & g AT I
qe ¥ g, af%a ¢gT F1H FTT aal &
FTRTHT FF TAFT T qHA AT IEQ
& o 2 s aE g R W
#¥ sxfowr & ag @y wow g &
Y T & A€ AT FW FE AR
sft¥z fRagr 1w F7 femr wr
I @ ¥ ot fasshr aTEe wEAM
#23 g ¥ 97 Vi & F qAg § I A7
WE FE F AT gUT G TR
it @Y 37 F1 W fvar o A A 2
HfwA IT FTEATET F AqAT F AT

17.33 hrs.

[Surr DHIRENDRANATH BASU im the
Chair].

¥ @ EeETT A U 5w qrw Ay ol
augT e f§ ey w1 warw
A gz gw 9t & fag € g w2
a1, IF wqe ¥ s@ gdt qfel w5y
e fegraar§ v o« wedr q@
faarur #Y oAy & arRA W@ )
WA Y TF S §TH §TEEHRT
gFR § frgr § foewr S
AN Teufa AgEd ¥ FAT € |

™d arg qrg & @ I1T wT W
forx w7 g § 6 agw ¥ @&
% Fgq TH T A W07 G o9
AR AW & WEY agw ek foey @
§ AT gAT 9T & wRY agd ard
amTfas qarsat § | 97 § g9 & q9r
gt q) guren #t & faawr A
G & fox gama dfqum Samse
F3a1 § i 0¥ Frea #7727 faar o
forad gro au™ & o= g ¥ AT
qw g1 A gHrd aEIT X AT
FTEE AT WYY IT5ed HT Y FHIA
F& FaEr & afew AT w1
W FfT T 2 A fE g oaw
7| a1q % fag aga wifire s o §
fF 3% aweieE #1 3@q F fau @
fdy Fws &1 e gAT =\TfRw |
ZHY I § TEIX 7 TF ST qT7 ¥TH
IzAT &, THFE-ANTAN FHEWA  FT
7oA faar & 1 gAR T ¥ fo@y W
freg o &, W aEgee FRE A<
WETEE TN g, AT g, dwae
A% arzfzfes ad* § fasmg & fa2,
IAET FAT IS F forq waga awy w2W
IsATE | T ATOF U TE wH & fAY

© FTHT B -AGVE AT T o
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wfer Wk MT H ¥ F AR
fraz oY FTT AR -—gW R Aw Y
XAAT ag wEge &< g fr mfaw
maEd S R FA % fag gd =
T FT WY 4TH @AT R fF A7 /T
T auTH FHUT ¥ dgT TG 571 §——
9% I § WY AT 9w | o e
ar aat 71 &4 forw far &, 99 & waman
Wt TB W AT AT AW ¥ A 4
a snfes @1 9T aga fres gu §—
IART WY g CATH T@AT EAT | WTH WY
T8 aga § & &, S a07 §, A frew
gq & 9% faq WY 99 av o waA
& IITAT ATAAT, IT KT G FSACIET
afl feur s, 9 &1 W agfaag
At & g, fomr agfaaat & wfe
IR wifgs feafq gue &+aT g,
4 &% gATL W H ot fawwar &y
g€ &, mfas T #, 48 3T AdT
g gwdr § | 99 WY g9 Wa-gArT H
1Y & I WE-FATH F TR W T FATH
Fq § f& Y SR Tw famarew ®
7é w1 @, ot fwsg gu &, wrfaw A
q< fFAF FIHT q@A T F——FART
AT ® gARA ¥ fFT qOFC #=A4v
FATAIGAY 8 7 AR UGN 39 F
T qITA FT HIE I 430 | zqfey
Gy THTH AW FT HfqF g7 F7 G
# fag g% B T¥ FIA I Fi
foa afed sast wfa® zom gqui

qumata #grEg, & o9k AqeIw J
gIHTT & o419 H g a1q §T ATA0
=meat g % g 3w & mw fawet Ay
aga w0 g 1 g W W swsfemw
Wew aw F for, weEw @
T & 93, s F) 99w F fo
faareft ) agar arreawar g | fasr Ay
TR X GF qF  gHIY ®IEIK
Freqw 98 qg ¥ Adt A,
qq aF gaTR AW ¥ Foefeme Seww

PHALGUNA 11, 1899 (SAKA)

Address (M) 330

7 qg WHAT & | AW TW AT A W
X 3@ gt g 5 fauelt & w1
FI FAg ¥ FHIR 3W A TR NrewmT
FH AT | AT §TFIT T ST Al
F s agi fawey 1 e agE
¥ fad aga #19 & a%ar §, @\ A
afgy 1 & famw & dR €W,
feRT=e 929 FT IoNG FET WIgAT § |
e s3w & agg @ faordy Ger
FC F) GHAT § T ATH aF AT AN
¥E gAT &, 99 A9AN @4 & Ia@rfaw
8 g Fwrate fasreflt 971 @ W
wH g g qAY & oA Am ¥
g faarax griea & ot & ot faorefh
qeT T # &79TT §, ITFT ATHIX JATEA
Fae fgar=e wew AT awar g ) g@aT
agl g qefmaw & 1@ aRfwaw
AT THAATIE R e Ay & gwear
g fF axar femew Row a 8w F
fom 2@ Y &1 Tg@ g% aF O FT
A7 & | ST W oW AT 41 g4
gam ¢ fr o o Boor iR
# o7 37 & fom wcieem &1 o
fegr agr 2, 37 § fgwraw R &
for o st g9Fe w1 fw A g0
7% 9% 3@ *' I g | fow aa #
wa ¥ savar gried & wfoy ¥ fawrelt G
F AT aq9AT &, 59 & fau o W
@ T i 7 8 | 3g fgwraw 2w
T AT AL &, Tg I W FT JHAH
& | zafam & qugar g 5 7 9 g -
o &, AR W (AT Fagy %
ferraa & wiweew ot fu oo At
gATR AW F Az A1 faorelt #Y #7407 §,
SuFT g frar 1 @war § oo e
goefewe Wag @t 9 % §
feuraw Rw ¥ weae o faoshy &
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[t weia feg)

Zhft Iaw Avwe e F g A &
fedy ot WX F qgarar o wwAr §

wWE oM @, gl ¥,
& xa ara o1 Y X% v qea §
fe fearaa A & w= AN NowEw
Taddz ww tfrear A7 % ¥ 9«
TT § AX WA W, wAAW AE
o wiT v & 7 MdFE v Q
T § | T W AT T W AR
Ty ¥t 91T g R 1970 § waww,
=qre WX I X SoEE QR g Y §
WT §AF FEIANE A F Freor fgaraq
w2w A AT 24 EIC WEAT FIH FIA
T Y, X IR AT F 1 24 EAR
BANT 78y THRT gf § A7 35 7™
® wrardy fgwraw 9@ w T ogIAY
wAEY ¥ ¥ qIT 24 GATT BAAS
HRT F AT, a1 AW [RIFT A7
a5y § 5 Sa waw F g7 fraw
gagdaq Gzr g war g gafag
WL GLHTTHT 65 & 7 I |iaar
argar g f6 F1§ 7 w15 NFe1@ 737 W
wsT A s F@I TfF 37 NAsza F
FHFCy HY AT TFIEY &, STHY TETAI5-
Hz frar o7 &% AT M *F fag faadr
&1 eI fear o q% )

TAF arg g A74, AiTH AEIAF
Nz & §oF a7 1 INT 5
HTA TR TIN F72 4001 F GFTRITHT
sarA §F W< A faqmr wgwr § v
AT & QT I F AT J7Q
G F FOTT TFT AAT 9T AR
g & W wE AT FT O A7 aF AN
T EMTAIT AN QT & A7 A
T FAIA F AIZT Y A7 AGAT AAFHT
FA A FT Y, ITH JIT I AT
qET 9T | WA TFT AR WAl A
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Y oW §, T aga ardr Ay §
f& & v fgaa &1 w0 A4 €T 9567
1 za w17 § QAT FT AW
aTH ot @A Trgar g | § gF afeardd
¥ 37 wrefaq} #7 a7, A w77 of@
FT FIATATA TEIA § WIT AGTA, ANEHT
FH 17 qfeqre & qray §, qIE
FT 6T(A A T AKAT E | g!%' 3
fF aTFTT ¥ qaTw Faad 7w Y
M 2q% fRq G 747 7 9T Y|
Afe I zTmared I AT ¥ AECT AT
%Y, IT8T SqAradt F fag =Y A w)
w7 srar § A fF @ Aq<w qqqd
¥ far fararre &, f9+517 g7 O
19 § 75-93 $< fgear faar g gafag
g9 At wrwer § ey ors adf i
&1 qdr Fror ¢ f @y s A aEy
FAT FIHFTLAF AE) T AT FLHTCA
Fa% faz aar #1% w7 a8 far faad
ga ofadi w1 fRfafadms g
zafar & qUAT FT 4 T® WX
RIFCT FTAT AGAT § HIT LR &
T4 £ g f5 ag 37 af@rdi ¥ fag
fasY 19 I7%T FA70 F T wifaw
AT LA Fr A g, FE BT wIA
351 faty gae g fRfafaimm
g oax

FATIfA AZRT, WL AW F AT
JAT0 GIFTT F A F 1, THN Agi
A7 QT A, T3 T FWEL 9T
T fgar o1 @7 ) ZW AT AW qIE
F AT F &IA qFT, A4 A @A
#r faay &1 feq & gaar § 5
gart 2x ¥ fa71 aaddy agg W=y
Sra & 1 Fr5 A gt A o rar
F7 g & T AT AT AT AEAT
AT ELT /Y 577 §, 97 WAT "I,
717 qf@ 1, HI7 AT FY W
oI AW AT FIr AL FT GFAT )
frdt EHifgama &Y 9y @ T ¢H
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£ Faradt w74 A Al 1 gAt
#T a1 § 6 gL AW & wRI A ATEF
/T qgr-foar 7 &, 78 T8 aTEAY
Y ardy F7 99 § sarar fawe @
HIX Y 79g & fF ag a7 we=s &)
w< gas faq Afer saav sng, Sy
T T I G N T AWMAL F
g5 ¥ w1 Afer s O aadfa
¥ aramw fod g € &, afy gas
faars a1y &1 A & v AAEd F
XIS 1 G/ T fag wise T
FX § AR 7Y & 5 2w &1 g
qfqs qFam g1 & "wES ¢F
faara a1 AE@T g 1 T B wiw Ay
&1 9\ ¥ 99 digea @A gidt A
IqA QI AT § AEGIA Gl §2 T fzar |
qgS AGF F ART ARAAT Fg 1 4 |
qq 4 I ¥ AR @ &g fwar war
g aa ¥ ag w Ty wiwmard
war &1 AfFT A F T g gAR
g & 1€ 79 qE A ;w787 g5
&ra /e F wIL AT Y FT AT IGF
RAT &1 TGA FE wE frar 41 av
for £ qiar a1 AR N3 F arg o
foara wgar 911 wUT 97 FT U
& ATHA A1 H I§ wR wgg v 47
AMFE A A ATAT F IR KT IAF
ama facga 9@t & aed g1 A
Iq =fea Ft A6 *7 faarg F QT
ST g A wE Ay dvar & w3
17 Irer B OF qGHF A T )
Y T qrar § Jast guar ar g 5
g wraadY & Frfaw g1 gafag
FTEHTT $T TqRT A €77 347 AMRC
g9 & Sfew oar wg gar faar
aq o a3 At g A=A 7§ 7@
¢ fr 2w & faT qqr 77 of@X &
fag W 98 ¢F T FTH FT Qg
gaT FEEr 997 g arfd wa &
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EEHT e &Y 1A | g% are § o
a9 FA Fhar s, faqar s|ras
W fFar rar Ia § weer g
gifgfamrt w7 & afed ¥ 7 @
gedr &1 TaF fac It w1 Tgaw
A0 g AR qETfaF FEAFAT Ay
¥ FH ¥ T gC § I8 T H
q0  §AGA AT A WA AR
Q0 W’ FIEI U F JAAr Qv
agraT w1 3w F a7 fwar o qwar @
ST gATT AW WY I g ¥ wiwarar
Y aFar § foa awg ¥ N g mar g Wi
gATR AW oF faare g7 # Qe
war g

T WSRl F Y F T AR X
SEATE FT GHGT FLQT § W W6
a7 37 * g gz | g

MR. CHAIRMAN: Shri Venugopal.
The time allotted to your party has
already been exhausted by your
friends. You may conclude in 5 or 6
minutes.

SHRI A. BALA PAJANOR (Pondi-
cherry): Other parties have taken
three times their entitled time. Even
the Janata Party has taken more time.
It has not been strictly according to
the party strength. He may be given
some more time,

*SHRI VENUGOPAL GOUNDER
(Wandiwash): Hon. Mr. Chairman, on
behalf of my party the All India
Anna Dravida Munnetra Kazhagam,
I rise to express my views on the
Presidenl’s Address. At the very out-
set, I would like to thank you for
giving me an opportunity to parti-
cipate in this discussion.

The President in his Adress has
stated that the independence of judi-
ciary would be secure in the hands
of his Government. The President
has also asserted that there will not

*The Original speech was delivered in Tamil,
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be political interference in the ad-
ministration. He has mentioned that
his Gevernment attaches great impor-
tance to the purity of public life and
practical and reliable safeguards
through legislation are on the anvil
We welcome unreservedly and whole-
heartedly these high-falutin and ad-
mirable democratic ethics expounded
by our President, In fact, these are
the cherished ideals of my party the
All India Anna D.M.K. and our great
leader Thiru M.G.R. has vowed nim-
self to translate these ideals into ad-
ministrative and public norms.

While referring to the claim of the
President that his Government has
restared the Courts to their pres-
tine purity and has enabled them to
regain their powers, I would like to
say that 90 Commissions have been
appointed and nearly 90 crores of
public money have been squandered
on them. With great fanfare such
high  judicial probe bodies are
appointed and any amount of
tax-payers’ money is spent on
them. I am sorry to say that neither
these Commissions are honoured by
the Government accepting and impie-
menting their verdict nor the people
are enabled to derive any benefit in
view of their hard-earned money
being spent on such  Commissions.
Even after the Commissions have
proved beyond doubt that certain
political leaders have committed mal-
practices and misused their official
position for personal aggrandisement,
it is unfertunate that not only no
action has been taken against them
but the very political leaders get re-
warded with high public offices
again. They are appointed as Minis-
ters. Is this the way to respect the
decisions of judicial bodies? After
having spent people’s money, as if
to add insult to injury, their life and
honour are entrusted to the care of
the very same criminals. Is it not
proper to demand that all of us, sit-
ting on the Ruling and Opposition
Benches, should ponder over the
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people’s predicament living in this
poliuted environment?

I have no hesitation in saying that
serious thought must be given before
constituting such Inquiry Commissions.
What happens when an Inquiry Com~
mission gives one judgment and the
genera] public give another judgment?
For example, an Inquiry Commission

‘has concluded beyond doubt that a

eertain public man has misused his
office of power and also the trust re-
posed in him by the people. But
the people give their verdict $hat he

is an honest man, I want to know

whose judgment will be honoured by
this Government—the Inquiry Body’s
judgement or the people’s. 1 would in
particular refer to the Grover Com-
mission—I am not pleading the

cause of any political party by refer-

ring to this—which has stated that

‘Shri Urs is guilty of the charge of

misuse of power. But the people of
Karnataka have elected him with
than he had pre-
viously to rule the State. That means

‘the people of the State have their

hope in him and they have placed

‘him on the high pedestal of Honesty

and Justness. Now the Government

‘at the Centre must be between the
‘devil and deep sea. I would like to

know whether the Central Govern-
ment would respect the wishes of the
people of Karnataka or the judg-
ment of the Grover Commission. That
is why I said initially that the Govern-
ment must think twice before con-
stituting commissions of inquiry. I
would also say that there should not
be any political considerations or
political vendetta which should infl-
uence the appointment of such Com-

missions, In the matter of constituting

inquiry commissions, political moti-
vations must yield to a sense of im-

‘partiality and fair-play. In this matter

there cannot be any room for double

‘standards, especially when political
_personages are involved.

Sir, some people actively engaged
in the public life of Tamil Nadu made

‘certain allegations of misconduct and
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misuse of power on the part of men
in high offices. The Sarkaria Com-
mission was constituted and irrefu-
table evidence was placed before the
Commission. The Commission gave
opportunity for the accused to con-
tradict the allegations. Yet they did
not avail of that opportunity. The
Sarkaria Commission has given its
Report proving beyond doubt that the
allegations against the men in Office
were true. This judgment is before
all of us, Yet the Government has
developed cold feet to the Report of
Sarkaria Commission. No action has
so far been taken against the proved
offenders. I wonder how this Govern-
ment is going to reconcile this con-
tradiction between the judgment of
the Commission and the judgment of
the people. Secondly, political views
should not be the criteria for cons-
tituting an inquiry Commission.
Thirdly, when the duly consiituted
Commissions of Inquiry give their
verdict, should there be any hesita-
tion on the part of the Government
to take required action on such a
verdict?

Within the shortest time available
to me, I will refer to certain other
important issues. I would like to know
what is the language policy of Janata
Government. The people of Tamil
Nadu are greately agitated on this
question. The late-lamented Jawa-
haral Nehru solemnly assured the
non-Hindi speaking people in the
country that Hindi would not be im-
posed on them so long as they did
not want it, I am pained to see that
the assurance of Pandit Nehru has
been violated by Janata Government.
The Circulars and Communications
from the Central Government to the
States are sent in Hindi, especially
to non-Hindi speaking States. We do
not hate Hindi and we want Hindi
to grow and assume national impor-
tance, Yet what do we see in this
House? The hon. Members on the
other side, whose proficiency in Eng-
lish and other languages can be veri-
fied from the University Degrees they
have acquired, they insist on speaking
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in Hindi, even when they know that
their own colleagues in the House do
not understand that language. It
seems that they are keen to kindle
the passion of non-Hindi speaking
people. It seems that they are intent
on intensifying the hatred of non-
speaking people towards Hindi. It
seems that they are keen to exhibit
their Hindt fanaticism and Hindi im-
perialism to the people of non-Hindi
speaking Stateg through the forum
of this House, Does this mean that
we in this House are not equal to the
Hindi-speaking Members? Are we
second-grade citizens of the country
that we should submit to this humi-
liation of being unequal on the floor
of this august house? I know Eng-
lish very well. I can talk freely and
fluently in English. Just to retaliate
I am speaking in Tamil. We have
inherently no hatred, no animosity
against any language including Hindi.
We want to extend our hands of co-
operation. Why do you spurn them
by your snobbery? Why do you want
to offend our susceptibilities by insis-
ting on speaking in Hindi which we
do not understand? Article 14 of the
Constitution ensures equality before
law for every one. Similarly, 14 lan-
guages of the country have been en-
shrined in the Constitution with the
laudable objective of developing all
the fourteen languages equally. I
wonder why should Hindi alone grow
at the cost of other languages, If you
look at the financial statistics trotted
out by the Government you will find
enormous amounts have been spent
in developing Hindi and only niggar-
dly sums have been expanded on the
growth of other national languages.
I can say without fear of contradic-
tion that Tamil has been treated flip-
pantly by the Central Government
and very little has been spent for its
development. This partisan ap-
proach sows the seeds of regionalism
in us, The behaviour of friends from
northern States nurtures the tender
plant of separatism. The attitude of
the Centre allows it to grow a giant
tree of resentment and anger. I say
this with full sense of responsibility
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that the Central Government should
bear this in mind before formulating
and implementing its language policy.

18 hrs.

" Coming now to the important ques-
tions of Centre-State relations, he
founding fathers of our Constitution
made it neither federal nor unitary—
it was a mixture of both. Now over
the years it has become purely uni-
tary. Why should the States demand
more powers? The principal reason
that they are the nearest organisation
to the people and they want to ensure
expeditious development of the State.
The State Government wants to b:
an effective instrument in the dispen-
sation of social and economic justice.
If the State wants to divide a district
on the consideration of its economic
viablity or if the State wants to add
to a district the contiguous areas in
the interest of economic development,
it has to obtain the sanction of ihe
Central Government, The permission
of the Central GQovernment is neccs-
sary even it a small hamlet is to be
given a particular name.

The Central Planning Commission
is not a creation of our Constitution.
It has also no legal backing behind it.
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It is purely a body of bureaucrats.
Yet it bosses over the revenues of the
entire country, It is the final arbiter
of even State plans. It is inexpli-
cable to me why this Planning Com-
mission should sit over the judgement
of the duly elected State Governments
and their Chief Ministers who know
better the needs and requirements of
thte States. The Planning Commis-
sion’'s Report must be discussed on
the floor of this House. “

MR. CHAIRMAN: Mr. Venugopal,
you conclude your speech.

SHRI VENUGOPAL GOUNDER: Is
it not contrary to democratic ethics
propounded by our President that a
body created 'oy the Central Govern-
ment should sit over the duly elec-
ted State Governments, which reflect
the hopes and aspirations of the
people living in the States,

MR. CHAIRMAN: The House
stands adjourned till 11 AM. tomor-
row; Mr. Lakkappa will speak to-
morrow and then Mr. Sathe.

18,04 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
3, 1978/Phalguna 12, 1899 (Suka)



